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PREFACE 

This Brochure gives brief information about the work done 
by the following Committees of the Haryana Vidhan Sabha during 

the year 1993-94. ' 

I. Committee on Public Accounts. o 

2. Committee on Public Undertakings. 

3. Committee on FEstimates, 

4. Committec on the Welfare of Scheduled Castes and 

Scheduled Tribes. 

_ Committee on Government Assurances. 

कर
 13 Committee on Subordinate Legislation. 

T 

@
 

5 

6 

| 7. Committee on Privileges. 

8, Business Advisory Committee. 

9 House Committee. 

10. Library Committee. 

11, Committee on Petitions. 

12. Rules Commitice. 

CHANDIGARH : SUMIT KUMAR, 
The Secretary. 
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1993, 
Under . :— . 

.© + PUBLIC ACCOUNTS COMMITTEE: - 

S __"J’_a"'-‘-"-."- 

st एलन "६ 7 

| कि «०1, ६ कि 
i ! * जज 1 

The Hon’ble Speaker having been authofised by 2" motion 
moved and passed. by, the, Haryana Vidhan Sabha in its sitting 

held ला 25th February, 1993 “to nominate nine members of the 

Committee on Public Accounts .for the.year 1993-94, nomijnated the 

Committee, vide notification No. PAC-14/93/19," ,d_a't'ed"_.v_r__ZO'__th April, 

I Shri Rajinder Singh Bisla, M.L.A.} 

2. Shri Azmat Khan, M.LA. . 

The 
के + e « e s दब... 2 ८: 

i 

names of the Members ‘of हा Committée™ “were “is 

SR ST Chairman . 
e 

O पद 

- "-Membcr'__——--r-'- 

3. Shri Brij Amand, M.LA. S गा T T Memba T 

4. Shri Hari Singh Nalwa, ._M.L.A. * "जुदा 

5. Shri Zile Singh, M.LA. Member 

¢.Shri Amar Singh Dhanak, M.LA. ‘Member 
7. Shri Dharam Pal, Singh, M.L.A. Member 

8. Shri Ram Bilas Sharma, M.L.A. Member 

9. Shri Amir Chand Makkar, M.L.A. Member 

i 

The Committee fixed/held a total number of 90 meetings 

during the period under review. The names of the members and 

the number of meetings attended by cach one of them are shown 

in the following table बन : 

{ 

Sr. Name of the Member Number of meetings 

No. attended 

" 1. Shri Rajinder Singh Bisla; M.L.A. ५ e 2088 2 

2. Shri Azmat Khan, १.1... 84 

3, Shri Brij- Anand, M.L.A, 44 i 

4, Shri Hari Singh Nalwa, _f:"M.L.A. 84 

s Shri Zile Singh, M.L.A. 85 

». 6. Shri Amar _Singh, Dhanak, M.L.A. ‘74 

7. Shri Dharam_Pal Singh,::M.L.A.e रस ,दुलिक हम o 

“० 8; Shri Ram -Bilay Sharma, M.LA. 58 
S8 i 3 इगिरदिलन . िदेल-धन MT.A 74
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Report{fAccounts Examined 

The Committee examined the Report of the Comptroller 
and Auditor General - of India for the year 3988-89 (Civil and 
Revenue Receipts). 

Mrectings held and Bosiness Tramsacted 

The dates of meefings, the number of members present 
पाती business transacted at each meeting are given below — 

Sr.  Date of meeting Number of " Business transacted 
No. Members 

| ) present 

1 2 3 ] -4 

1. 29th April, 1993 7 Secretary Haryana Yidhan Sabha ex‘plal'ned 
the scope and functions of the Committee to 
the members. 

2. 4th May 1993 7 The Committee scrutinised the replies received 
- from the Govt, in respect of varigus following 

. paragraphs of yarious reports :— 
A 7 

Paragraphs R'eport 

51 . उकाध 

33 7th 

5 9th 

23 25th 

44 14th 

कि 4 26th 

9 29th 

3. 10th May, 1993 7 (i} Oral examintionof the representatives 
of the Town and Country Planning 
Department in respect of paragraphs 
MNo. 6.6 and 6.7 of the Report of 
the Comptroller and Auditor General 

.of India for the year 1988-8%(Civil). 

(ii) Oral examinationof the representatives 
of the Printing and Stationery depart- 

ment in respect of paragraphs No. 
7.2, 7.3 and 7.4 of the rfeport of 
the Comptroller apd Auditor General 
of India For the year 1988-3% (Civil). 

4. 1lth May, 1993 8 () Oral examination of the represen- 
, tatives of the Labour department 

in respect of paragraph No. 3.6 
of the Report of the Comptroller and 
Auditor General of India for the 



=
 

_______,_,__..._._.._..........—-—-—-—.3____ सूट 4 "न न -- -- 

5. 17th May, 1993 

6. 18th May, 1993 

7, 24th May, 1993 

- 

_ है. 25th May, 1993 

.2 

9. 3lstMay, 1953 

10, {8t Juno, 1993 

- (i) Oralexamination of the representatives 
of the Science apd Technology de- 
partment 1In respect of para No. - 
3.3 of the Report of the Comptroller 
and Auditor General of India for the 
year 1988-89(Civil), 

[ (7)) Consideration of the papers placed , 
before the Committee. 

(i} Oral examination of the representa- 
tives of the Agriculture department 
in respect of paragraph No. 3.13 
and 6.2 of the Report of the Comp- 
troller and Auditor General of India 
for the year 1988-39 (Civil). 

(iit) Oral examination:®of the represent- 
tives of the Home department पी...“ 
respect of para No., 3.7 of the. 
Report of the Comptroller and Audi- 
tor General of India for the year 
1988-89 (Civil). 

7  Oral examination of the representatives 
of the Public Health Depattment in reops cct 
of paragraph No 4.8, 4.9 and 4.10 of 
the report of the Comptroller-and Auditor 
General of India for the year 1983-89 
(Civil). 

7 Oral examination of the representatives 
of the Development and Panchayat{Forest/ 
Public Healtfl Departments in_ Tespect 
of paragraph No. 3.5, 6.5 and 6.2 of the 
Report otP the Comptroller and Aupdifot 
(Gcenclr)'al of India for the year 1988-8% 

vil). 

Oral examination of the  representafives 
of the Medical and Health department. 
in respect of paragraphsNo. 3.4, 5.6 and' . 
6.2 of the Report of the Comptroller and-- 
Auditor General of India for the year 
1988-89(Civil). 

7 (i) Oral examination of the represtna- 
tives of the Sporis department पा 
respect of para: No. -6.8 of the 

Report of the Comptroller and 
Auditar General of India for the 
year 1988-89 (Civil). 

(i Oral examination of the representa- 
tives of the Supplies and Disposals 
departpient was postponed on  re- 
quest of deparimental representatives 
due to their pre-occopied engagements 

B (i) Consideration of the papers placed 
hafare tha Carmmittes



R 2 .. 3 ._.. M. 

oo N * (i) The Committee decided to hold Its 
e . . . meetings on léth and 17th June, 
! - 1993 at Dalhousie for scrutinising the 
T replies recelved from various depart- 
o दे ments in regard to the Iimplementa- 

- - tion of the recommendatipnsfobserva- 
. . tions made by the Committee in its P 1 g g 

- B previous reports. - १५ . . री 

(i) The oral examintipn of the represen- 
iy tatives of Public Health _department 

o was postponed and the Committee 
o decided to scrutinised the replies re- 
: ceived from the Government depart- 

ments on 15-693. 

11, Tth June, 1993 - 8 () Considertion. of the papers placed 
1 ) A . before the Committee. 

- . o (i) The Committee poStponed the meet- 
Tl . = ' ) ings of the Committee fixed for 16th 

and 17th June, 1993 at Dalhousie 
{Himachal Pradesh) due to non-avai- 
lability, of accommeodation thers on 

‘ the above mentioned dates. 

प 2. 8th June, 1993 7 (i) Oral examination of the reprosznta- 
L ; tives of the Tragsport department in 

respect of paragraphs No. 7.5 & 
7.6 of the Report of the Comptroller 

R ST i and Auditor General of India for the 
फल, था L - - year 1988-89 (Civil).: . B 

gy "का हु L (D) Oral examination of the rfpresenta- 
ek T नि _ “tives of the Revepue department in 

e N respect of paragraphs No. 3.8, 3.9 
ot & 3.10 of the -Report of the Comp- 

न troller apd Auditor General of India 
for the year 1983-89 (Civil). 

v - 7 . LT A T * - 

113, 14thJone, 1993. .. . 7 + Oral examinatipn ‘of the represeanta- 
. Lo . ; tives of the Public Relations depart- 
व न L 1 . ment was postponed on the request 
LI पे + : _, of deparimentl representatives. 

"7 (ii) Consideration of the paper placed 
e before the Committee. . 

I 
1 

i Pl . " 

t.14, 15th June, 1993. .7 The Committes scrutinised the replies re- 
Y. - . ceived from the Government in regard पति 

कि T L sl T, _ the Implementation of observatipns/recom- 
. ६ . mendations as contained In various reports 

© of the Committee. 

६. 15, 2stJune; 1993 . . 8- T (D) Oral examination of the represen- 
o ' tatives of the P.W.D, (B&R), Haryana 
(44 . .f . was postponed on the Tequest re- 
जि अप i et ceived from the department. 

बना I है ला न्य ४ उ. ग्द न बात gy, tives of the Agr_l‘"cu"itur“e-r_ de"pam'n_nt 
. - | कु b ) - - - —a ~ Lo~ - L4 A 
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21, 

i 5.5 of the Report of the Comptroller 
and Auditor General of India for the 
year 1988-89 (Revenue receipts). 

221d Jdhe, 1993 B Ofal examination of the répresentativés छा 
the Irrigation department in respect of the 
para No. 4.1 of the Report of the Comp- 
tidller and Auditor General of India for the 

" year 198B-89 (Civil). 

28th Jline, 1993 7 Oral examination of the¢ represeatatives of 
the Public Health / P.W.D. (B&R) | 
Revenue departments In respect of para 
No. 4,7 of the Report of the Comptroller 
and Auditor Genperal of India for the year 
1988-89 (Civil). 

कै June, 1993 g () Consideration of the papers placed 
before the Committee, 

(iD Oral examination of the reptresenta- 
tives of the Finance department 
alongwith the reprsentatives  of 
vargus departments in respect of 
paragraphs No. 2,4 & 6,2 of the 

- Reort of the Compiroller ard 
Auditor General of India for the year 
1988-89 (Civil). 

5th July, 1993 § {I) Consideration of the paper placed 
. before the Committee, 

(M) Oral examination of the representa- 
" fives of the Social Welfare depart- 
meat in respect of para No. 3.1 of 
the Report of the Comptroller and 
and Auditor Geperal of India for 
for the year 1988-89 (Civil). 

6th July, 1993 6 Ofal examination of the representatives 
of the Public Health departments in res- 
peét of paragraphs No. 4.11,1, 4,11.12 
®)d) 412, 4.13, 4.14 4.15, 3.5 and 6.2 
of the Report of the Comptroller and 
Aunditor General of India for the year 
1988-89 (Civil). ' 

12th July, 1993 7 (I} Consideration of the papers 

placed before the Committee. 

(i) The Committee scrutinised the replies 
received from the Government res- 
regarding action taken In regard to 
implementation of observatlans{recom- 
mendations of the Committee a8 
containgd in its 33rd Report of 
P.A.C. relating to the Irrigation 
department. 

I Neal v e लत पल AF  tha rantaganti-
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I M A था e - - o= - ) . . - - 
. » L i . * A} 

u i न e L 7.7 of the Report of the Comptiroller 
. , - बा and Auditor General of India for ths 
P -*. year 1988-89 -(Civil). 

22, जा July, 1993-. 1= -~ 8" = (D Consideration of *the. papers“placed 
- ERE -. है; LT *.... before the Committee 
L ',"_a.r - Tt 4T T 

SR ot गा (i) Oral examipation of the reprsenta- 
- tives of the Education department 

) in respect of paragraphs No. 3.11 
i e 3.12 and 6.2 of the Report-of the 
LRI . . Comptroller and Auditor General of 
o= R - India for the year 1988-89 (Civil) 
कप व. थे न Wt - के 

परत T . (0, Oral examination 67 the representatives 
. of the Industries department in res- 

i o i ) .. pect of para No, 6.2 of the Report 
s T = 5 N . '~ of the Comptroller- and Auditor 

- = - < General of India for the year 1988-89 
{Civil) 

“J:.--":,: T, (iv) Oral exainatmion of the representa- 
T A ’-f tives of the Supplies and Disposal 
L - कह. रह 3 department In Tespect of para No, 

था जि दर PR T - ey 7.10 of the Report of the Comp- 
s . . L हर - * trotler and Auditor General of India, 
वह न््प व . #y for the year 1983-89 (Civil). 

23, 19th July, 1993 _ 9 [है ०प्र॑हावप्ि 00 of the paper place:d 
* वां न. हा... हर v हा. before-the Committee, .~ > पा 

नर, T e I3 vi 

. (i) The Committee scrutinised the replies 
DA ST है received from the Government in 

: ‘ गे regard to the implementation of 
B दी . recommendations/observations as con-. 
e i, v £ व tained In respect of the following 
करे व . paragraphs of the Reporis a5 men- 

- r ' tioned against each — 

. S 5 , ¢ Paragraphs _I:Repjorts__. . 

T o "26 हि 

मा 26th 
पक! -t = v 

' ‘ , ' 9, 11, 12, 12 25th 

7 1 ल् 

थ b ) - 26th 

T . R 23rd 

L 3 i * 26, 56 2810 - 

१ “०... A L 290 
o YTt दा, बट, बे, व छू 57 3206 

22, 23, 82 '34th 
- - hi Q- AR 



' z 
न — '_'_..-...2'._.-....,_'.._.. न पक T L e नाथ e el e एल 

N - ¥ 

T . R ] "‘56[46(3)&)] SRR, & T, गा गए पा o 

Y P पिएं _'.' * 57 and 58 - राव है v AL Y 

47 48,49, 51, 53,55 23rd 
- & 58 ' 

पद ० " 60 25th 

59°& 63 26th 
44, 46, 50 & 55 29th 

(@) The Committee decided 1o undettake 
an-on-the-spot  study tour of पाल 
JIndustries department to assess the 

पथ हे - actual working of varipus large and 

b 

"26, 

कद 

-4 

27, 

2, 
+ 

"39, 

25, 26th July, 1993 8 Oral examination of the representatives ol 

- " medium scale units _ 58 up by the 

* . - Industries Department at Ambala, 
3 - Karpal, Panpipat, Sonipat, Guizdon 

_ and Faridabad w.e.f. 27th Jul¥ to 
.. 29th July, 1993, 

20th वॉक, 1993 दि 9 Oral examination of the 're'pr'esentan'v'cs 

' of the Tra_nlgs ort Department in relps ect of 

N .= 

paragraphs No. 1.8, 4.8, 4.9, 4.10 and 

= o 4.1 of the Report of Com troller and 

Lo . ' Auditor General :of India fpor the year 
1988-89 (Revenue Receipts). 

the Public Relations and Cultural Aifairs 
Departments in respect of Baragraphs No. 

] 3.2.1, 3.2.5, 3.2.8, ‘_3.2._“_'-aud.,3_.2.10 

: of the Report of the Comptroller and 
Auditor General of India for the year 

i . 1988-89 (Civil). 

Z7th July, 1993 9 The Committee undertook an on-the-spot 
“ . ‘study ‘tour in various ‘lazgé-~and ‘medium 

- A scale ugits set up at Ambala, Gharaunda 
(Karpal), Panipat and Sonipat. 

28th July, 1993 6 The Committee undertock an on the-spot 
study in various large and medium scale 

' units set up at Gurgaon and Dharchera 

(Reward), 
- P R - - - 

cen ‘_.‘; पक. 3 v -'_ 

29ih July, 1993 3 {he Committee undertook an-gn-the-spot 
न. - - study in various large and medigm sca 

£ - . units set up at Faridabad & Ballabgarh. 

2pd August, 1993 e 7 (i) Consideration of the papers placed 
N before the Committee. 

(i) The Committee scrutinised the replies 

~ - . - received from the Government in res- 

Y 
- x 

< Teports mentipned against each पा RS b . * ' peet of the following paragraphs of 

; . s Paragraphs Reports 

p ० दे. 4T, 48&49 उठा 

न . लत . . 55. 56. 57 & S83and  34th



2. 4 

30, 3rd August, 1693 

31, 

32 

34, 

35. 

Sth Augst; 1993 

16th August, 1993 

765 Augnst, 1993 

2’31'(1 A"ugu'st,’ i99rfi3 

24th August, 1993 

च
र
 

(1) Consideration of the paper placed 
before the Committiee, 

(i) The Committez' scrutinised the replies 
recelved from the Government In 
respect of the following paragraphs 
of Reports mentioned against each उन 

Paagraphs Reports 

4,56&"7 32nd 

17, 18 & %2 34th 

The Committee scrutinised the replies 
received from the Government in respect 
of implementation of the recommendatons/ 
observations 4as contined I various 
Teports. 

(1) Consideration of the papers placed 
beford the Committée. 

(i) Oral examination of the represen- 
tatives of the P.W.D.(B&R) In respect 
of paras No. 1.8, 5.3.7, 5.3.8, 
5.3.10 & 5.3.13 & 5.4 on पीठ 
Report of the Comptroller =—and 
Auditor Genperal of Indid for the 
year 1988-89 {(Revenue Receipts) 

_Thé Committes scrutinised the. replies re- 
tevéd from the Govt. in respect of the 
iplementation _of recommendations/obser- 
vations as contained in its various Reports. 

(D Consideration of the papers placed 
before the Committee. 

(i) On the request of departmental re- 
preseitatives the ofal examinationiaf 
Mings & Geology Departinent was 
postponed by the Committee. 

(i) Oral examination of the representa- 
tives of the FExélte 4ad tatation 
Department in respect of para No. 
1.3 of "the Report of the Comptroller 
and  Auditor Geperal of India for 
year 1988-89 (Revenwe Réeeipis). - 

(i) Confirmation of the proceedings. 

(if) The Committee also decided to 
undertake ap-on-the-spot study: tour 
of the Itrigation Departmént to assess 
the actpal working of various pro- 

- jects of the Irrigation Department 
, Viz, Bhakra Dam, Hathni Kund 

barrage, Dadupur Complex, Tajewala 
Head Works, Munak Head Complex 

3 
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36, 7th September, 1993 

37. 8th-Ssptember, 1993 

38.  13th September, 1993 

उ9, 14th September, 1993 

+ . 

40,  15th September, 1993 

41. 16th September, 1993 

9 

7 

8 

7 

7 

7 

House, JLN lift irrgation Schem_e . 
In district Rewarl and: Rohtak -from 
bl4th Igsge3;:|tt=,mber,_ 1993 to 17th Septem- 

er, N «गो 

(D Consideration of papers pléced before 
* ८ the Committee. 

(1)) Resumption of oral examination of 
the representatives of the Fipance 

,Department in respect of paragraph 
No, 2.4 of the Report of the Comp- 
troller and Auditor Geperal of India 
for the year 1988-39 (Civil). ) 

Resumption of orzl examination of the 
Tepresentatives of the Home Department 
in respect of para No. 3.7 of the Report 
of the Comgtroller and Auditor General of 
India for the year 1988-89 (Civil). 

() Consideration of the papers placed 
" before the Committee. 

(ii) Oq the request made by the depart- 
mental representatives the oral cxami- 
pation of Food apd Supplies Depart- 
dment was postponed for some other 
ate. 

(i) The Committee also decided to under- 
take an on-the-spot study tour of the 
Food and Supplies Department to 
assess the actual working of the 
godowns at Jakhal, Sirsa, Kaithal apd 
Faridabad etc. 

The Committee visited Bhakra Dam and 
had discussion on various points with the 
representatives of the Irrigation Depart. 

-ment, Haryana and Officers एव the Bhakra 
Mapagement Board. thereafter Com- 
millee proceeded to Tajewala Head-works 
-and also visited the Nangal Hydle Channel. 

The Committee visited Tajewala, Hathni 
हैं. पाएँ, Western Yamuna ~Canal, Power 
House, Dadupur Head Works, Augmenta- 
tion Canal near Yamona Nagar and 

+Muonak Head Complex ete. and had dis- 
cussion on vatipns polnts with the re- 
plesgntatives of the [riigation Department 
Haryana, 

The Committec visited the Okhla Bearage, 
Gurgaon Capal Feader, Chhiansa distribu- 
tory Pump House;, JLN Pump House, 
Salhawas Pump House and had discussion 
en various points with the representatives 
of ‘the Irrigation Department, Haryana. 
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2 20th September, 1993 ;87" <7 Resumption of oml examination of the 
L हा साल ही ४ 1 .r * “lrepresentatives of the Excise & Taxation 

“"Department in respect of para No. 1.3 

- (P.G.T. & Sales Tax) of the Report of 
: ooy . the Comptroller and Auditor. General of 

तल India for the year '19388-89 (Revenue 
i, Receipts). 

. 213t Sgptember, 1993 - 8 ‘Resumption of oral examination of the 
. ’ .o " .representatives of the Excise & Taxatlon 

- :“Department in respect of para No. 1.4 
दि .. - ' छा the Report of the Comptroller and 

- Auditor General of India for फिट wear 
1988-89(Revenue Receipts). 

43 

e 

#44, 27th September, 1993 7 Resumption eof oral examination of the 
जि ह representatives of the Public Relations 
T R द ८... Department in respect of Para ०. 3.2.11 

s . of the Report of the Comptroller and 
. Aunditor General of India for the year 
P - _ 1988-89 (Civil). 

45. 28th September* 1993 8 Resumption of oral examination of the. 
. reptesentatives of the Science and Techno- 

: - - Jlogy Department in respect of paras No. 
= T 3.3.6, 3.3.7 and 3.3.9 of the Report of 

the Comptroller and Auditor General of 
India for the year 1983-89 (Civil). 

45.  4th October, 1993 8 (i) Consideration of the papers placed 
e ८ o oo ', . before the Committee. 

जा ः * * (i) Resumption of oral examination of 
s pe o o दि . the represeatatives of the Food and 

b : Supplies Department in respect of 
T para No. 7.7 of the Report of the 

Comptroller and Auditor Geaeral of 
e I - * 4 ; India for the year 1988-89 (लाना), ः 

47 '_"5'1}h_'0°t0b'e1‘. 1993 . 8 Resumption of oral examination of the 
- Représentatives of the Social Welfare 

Department.  in respect of paragraphs 

S न * पल No. 3.1 & 6.2 of the Report of 

न. हे ,the Comptroller apd Auditor General of India 
for the year 1988-89 (Civil). 

" 48.. 1100 Qctober, 1993 .8 Resumption of oral examination of the 
L L. fepreseatatives of the Irrigation Department 

" . ’ : in respect of paragraphs No. 4.1, 4.2 & 
! ः - 433 of the Report of the Comptroller and 

L Auditor Gneral of India for the year 
1988-89 (Civil). 

49, 12th Qctober, 1993 7 * (i) Consideration of the papers placed 
B हर. S before the Commitiee. _ 

- e K i e T के T . 

T et ! *० - () Resumption of oral examipation of 

i . जा > the representatives of the Irrigation 
Lo P . ¢  Department in respect एव. paragraph 

. . < . No. 4.3:0f the Report of Comptroller 
and Anditar General दा Tndia दिए the 

A
t
y
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°50. 18th October, 1993 | 8. 

% hal 

31, 19th October, 1993 7 

52, 2500 October, 1993 & 

* 53, 26th October, 1993 7 

54, % 2nd November, 1993  * 6 
s के ४. S 

= 77 before the (ठप किट: रे है री १०९ 

in obe of 15. next meetings. 

एफ) The Committee: decidéd to-dndertake 
. an on-the-spot study tour .of the 

Food and Supplies Depariment to 
assess the actual working of the 

. Department as-well-as of other related 
agencies in regard to  storagefprolec- 
tion of wheat in theit godowns iIn 
the State w.e.f: 26th. October; 1993 
to- 28th October, 1993. 

(i) Resumption of aral examination of 
the representatives of the Irrigation 
Depariment in fespect of paragraphs 
No. 4.4, 4.5 and 4.6 of the Report 
of the Compiroller and Awuditor 
General of India for the year 1988-89 
(Civil): - 

() The Committee decided to “iindertake 
- " a stady tour to the States of West 

* Bengal, Unlon Territory of Andaman 
Nicobar Islands and the State of 
Sikkim पा. .the.third-week of Novem- 
ber. 1993, ली 

The Committee scrutinised the replics re- 
ceived from the Government. In Tespect of 
various paragraphs एवं its various Reports, 

(1)’ Resumption of oral examination: of 
the representatives of the Exclse apd 
‘Taxatipn department in Tespect of 

. para.No. 1.4 -of the Report of 
Comptroller “and* “Auditor General" of 
India for the year 1988-89 (Revepue 

*  Receipts). 

(1)) The Committee postponed -its study 
tour to the ‘States of West Bengal, 

5 Andeéeman Nicobar:Islands-and 51216 
of Sikkim w.e.f. 6th December, 1993 
instead of 22nd November, 1993 as 

~'  earlier decided and also approved the. 
revised programme. 

(i) Consideration _'0'ffi_p‘____ap_e_fi_m‘_.r-_plt__kLa.ced before 
the Committee. 

. (iD.Oral examination. of the fepresenta- 
" tives of the Mines and ‘Geology 

Department in respect” of para No. 
1.4 of the Reort of the comptroller 
and Auditor Gencral of India for the 
year 1988-8% (Revenue Receipts). 
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60. 

61, 

< 62, 

" 3rd Novémber, 1993 

' - 

8th November, 1993 

9th November, 1993 

16th November, 1993 

17th November, 1993 

2270 November, 1993 

23rd November, 1993 

30th November, 1993 

Resumpilon of oral examination of the 
- representatives of the Mines and Geolozy 
Department in respect of para No. 1.4 
of the Report of the Comptroller and 
Auditor General of India for the year 
1988-89 (Revenue Receipts), 

Resumption of oral examination of the 
representatives of the Excise apd Taxalion 
Department In respect of para No. 1.3 
(Sales-Tax) of the Report of the Comp- 
troller and Auvditor General of India for 
the year 1988-89 (Re enue Receipts). 

. (D) Consideration of the paper placed 
before the Committee. 

(i) Resumption of oral examipation of 
the repressntatives of the Excise and - 
Taxation Department in respect of 
para No. 1.4 of the Report of the 
Comptroller and Auditor General of 
India for the year 1988-89 (Revenus 
Receipts). 

The Committee sciutinised the replies re- 
ceived from the Government in respect of 

* varipus paragraphs of its varipus Reports. 

(i) Consideration of the paper placed 
before the Commiltee, 

(i) Resumption of oral examination of 
the representatives of the Irrigation 
Department in Tespect of paragraphs 
No. 5.1.4, 5.1.3, 5.1.6, 5.1.7 and 
5.1.8 of the Report of the Comp- 
troller and Awnditor General of 
India for the year 1988-8¢ (Civil. 

Oral examination of the representatives of 
the Revenue Department in respect of para 
No, 1.8 of the Report of the Comptroller 
and Aunditor GE€neral of India for the year 
1988-89 (Revenue Receipis). 

Resumption of oral examination of the 
represzntatives of the Revenue Department 
in respect of para No. 3.1 of the Report 
of the Comptroller and Auditor General 
of India for the year 1983-89 (Revenue 
Receipts). 

(1) Consideration of the paper placed 
before the Committee. 

(i) Resumption of oral examination of 
the represegptatives of the Social 
Welfare Department in respect of para 
No. 3.1.7 of the Report of the Comp- 
Comptroller agd Agvditor General of 

India for the year 1988-89 (Civil). 

“ट
ला

! 
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63, 1stDecember, 1993 

64, 6th December, 1993 

65, 8th December, 1993 

i 

66, 10th December, 1993 

67. 11th December, 1993 

63. 14th December, 1993 

8. 16th Decerber, 1993 

0. 19th December, 1993 

' 

i . 

71. 22nd December, 1993 

72, [27th‘December, 1993 
* r 

[} 

Resumption of oral examination of the 
representatives of “Social Welfare Depart- 
ment in respect of paras No. 3.1.7, 3.1.8, 

3.1.9, 3.1.10, 3.1.11 and 3.1.12 of the Re- 

part'of the Comptroller and Auditor General 
of India for the year 1988-89 (Civil). 

The Committee framed the questionpaire 

for discussions with the sister Committees 

of the States of West Bengal, Andaman & 

Nicobar Islapds and Sikkim (at Haryan2 
Bhawan, New Delhi). 

The Committee discussed the matters of 

common interest with the Public Accounts 
Corumittee of West Bengal Legislative 
Assembly. 

The Committee discnssed the matters of 

common interest with the Councillor of 

Apdaman & Nicobar Islands and Secretary, 

Andaman & Nicgbar Islands, Pradesh 
Council. पाती 

The Committes reviewed the discussion 

held with the (counter part) sister Com- 

mittee of West Bengal on 8th December, 
1993 at State Guest House at Calcutta. 

The Commitiee discussed the matters of 

common interest with the Joint Secretary, 
Legislative Assembly, Sikkim. 

The Committee reviewed the . discussion 

held with the Councillers of Andaman & 

Nicobar Islands on 10th December, 1993 

at Circuit House, Darieeling (West Bengal). 

The Committee reviewed the " discussion 
held with the Joint Secretary, Sikkim Legis- 

, lative Assembly, Gangtok on 14th Decem- 

कहा, 1993 (at Haryana Bhawan, New Delhi). 

Resumption of oral cxamination of the 

representatives of Science & Technology 

D epartment in Tespect of para No. 3.3.5 
of the Report of the Comptroller & Audi- 
tof General of India for the year 1983-B9 

(Civil). 

The Committee scrutinised the rteplles re- 

ceived from the Transport Department in 

respect of the following paragraphs of 
virions Reports :— 

Paragraphs Reports 

45 : ~19th . 

3 2200 

18 25th 

334 38 26th 

48 28th 

36 & 37 29
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73. 28th December, 1993 9 The Committee scrulinised the replies ‘ré- 
oo L . celved from the Tramsport Department दा 
. . respect of the following paragraphs of 

. i various Reporls दा 

. Paragraphs . Reports 

- . 58; 59 & 60 T S 

‘ 19,20,21,76 & 77 34th 

' 9 36th 
74, 3rd Januzry, 1994 « B (i) Cousideration “of ‘the Dapers”plated 

before the Commitiee. 

(i) Resnmption of oral examination of 
- the representatives of the Exclse -and 

Taxation Departmient ' पा fespect “of 
" paragraphs No. 1.4 & 1.5 of the 
! . Report of the Comptroller and Audi- 

. -totr General of India for the year 
1988-89 (Revenue Receipts). 

= 

5. 4th Jaguary, 1994 9 . (i) Consideration of the papers placed 
. before the Committee. 

(ii) Resumption of oral examination of 
' - " the representatives of the. Excise- & 

. Taxatipn Department In respect of 
the paragraphs No, 1.8 & 2.1 of 
the Report of the Comptroller and 

. Auditor Geretal of India-for the year 
. 1988-89 (Revenue Receipts). 

76. 10th January, 1994 8 (i) Consideration of the papers placed 
before the Committee.  . ,. ., . .. 

(i) Resumption of Oral examination of 
the rIepresentatives of the Mines & 
Geology Department in Tespect of 
paragraphs No. 1.8 & 5.1 of the 
Report एव the Comptroller dnd ‘Auditor 
General of Indiafor the year, 1983-89 
(Revenue Reccipls). 

77. 1lth January, 1994 9 ‘() Consideration of the papers placed 
before the Committee. ) 

दि - पथ +० कल 

(i1} Resumption of the Oral exdmination 
N " of the representatives एव the Revenue 

' Department in respect of paragraph 
-.No. 1.8 of the Report of the Comp- 

teoller and Auditor General of India 
for) the year 1988-89 (Revenue Recei- 

< pts , 

78. 17th Japuary, 1994 7 .. (D Consideration of the papers placed 
Lo " " before the Committee. 

(il) Resumption of Oral examlnation of 
the representatives of the Finance/ 

Lm
'_
'!
 

S
 

H-
..
q‘
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1 पिया
 3 4 - 

कि पे e है दे , + T «.. Revenue/Public Health/Education/Ex- 

:x I, cise & Taxation & Irrigation Depart- 

. दर o ments in respect of para No. 2.4 of 

T . -k the Report of the Comptroller and 

: - Aunditor General of India for the year 

oy o] . 1988-89(Civil). 

79, 18th Januvary, 1994 7 '* Resumption of Oral examination of the 

N ही reptesentatives of the Trrigatiom Department 

ता - _ . 'in respect of paragraphs No. 5.1.8, 5.1.10 

न " 5.1.11, 5.2, 5.3, & 5.4 of the Report 
of the Comptroller and Audilor General 

7 . of India for the year 1988-89 (Civil). 

80. 24th January, 1994 5 (i) Consideration of the papets placed 

.- before the Committee. 

b (i) Resumption of Oral examination of 

IR thé representatives of the Public Re- 

- 
lations and Cultural Afairs Depart- 

ments in tespcet of . paras No. - 

3.2.12, 3.3.13, 3.3.15,3.3.16, 3.3°17 

. & 3.3.18 of the Report of the 

न . Comptroller apd Awuditor General of 

o7 't India for the year 1988-89 (Civil). 

~81, ;_25t_h_1"anua'ry, 1994 7 . The Committec scrutinised the replies एटा 

- ceived from the Government in Iespect of 

the following paragraphs of the varipus 

<o - . Reports :(— 

Paragraphs Reporis 

4 12 2151. 

a L, 4 28th 

26 & 27 29th 

(41,42,43,444& 57 32nd 

22,23 & 82 34th 

० 

v 

82. 31stJanuvary, 1994 8 (i) Consideration of the papers placed 

. . -  hefore the Commitéee. 

(i) Resumption of Oral examination of 

.. the representatives of the Excise and 
Taxation Department in fespect of 

[ : paragraphs No. 2.2.7, 2.2.8, 2.2.9, 

- . 3.2.11, 2.3, 2.60), 2.12 & 2.15 

" 
'of the Report-of the Comptroller and 

Auditor General of India for the year 

1988-59 (Revenué-Receipts). ' . 

__83. 18t February, 1994 8 (i) Conrfimation of Proccedings. 
13 

Lot v ह - (i) The Committee drafted its 37th Re- 

ks : . port of the Public Accounts Com- 

¢ mittee on the Report of the Comp- 

' o troller and ___Au‘dfllt'oonl‘mGeneral of India
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84. _7th February, 1994 

8s. 

B6. 

87. 

8th February, 1994 

14th February, 1994 

21st February, 1994 
- 

9 

3 

6 

(पा Resumption of Oral examination of 
the representatives of the Excise and 
Taxation Department in respect of 
paragraphs No. 2.16, 2.18, 4.1, 4.2, 
4.5, 4.7 & 4.11 of the Report of 
the Comptroller and Auditor General 
of India for the year 1988-89 
(Revenue Receipts). . 

, (D Consideration of the papers placed 
before the Committee. 

() Resumption of Oral examination of 
the representatives of the Revenue 
Department in respect of paras No. 
1.8, 3.2, 3.3, 3.4, 3.5 % 3.6 of the 
Report of the Comptroller and 
Auvditor General of India for thc 
year 1988-89 (Revenue Receipis). 

(i) Consideration of the papers placed 
before the Committee. 

(i) Resumption of oral examination of 
the representatives of the Mines and 
Geology Db;i:e artment In fespect of 
paragraphs No. 5.1, 5.2.8(1), 5.2.9, 
5.2.10 apd 5.2.12 (दो on the Report 
of the Compiroller and Auditor 
General of Indiafor the year 1988-59 
(Revenue Receipts). 

(7)) Resumption of oral examipation of 
the representatives of the Food & 
Supplies Db?e artment in respect of 
paragraphs No. 7.7, 7.8 and 7.9 on 
the Report of फीट Comptroller apd 
Auditor General of Indiz for the 
year 1988-89 (Civll) 

{i) The Committee finalised its 37th 
Report on the Appropriation Accounts/ 
Finance Accounts to the Haryapa 
Government for the year 1983-39. 

(i) Resumption एव oral examination of the 
representatives of the Sclence and 
Technology Department In respect of 
paragraphs No. 3.3.9, 3.3.10, 3.3.12, 
3.3.13 & 3.3.15 of the Report of  the 
Comptroller and Auditer General of 
India for the year 1988-59 (Civil). 

(1) Consideration of the papers placed 
before the Committee, 

एप The Committee finalised its 38th Report 
on the Report of the Comptroller and 
Auditor General एव India for the year 
ended 31st March, 1989 (Civil and 
Revepue-Recelpts). 

—
+
F
 

F 
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88. 2151 March, 1994 8 Discussion wlith the Engineer of Imrigation 

Department, Haryana, tegarding the visit 

' ली * the Commitiee to 8.Y.L, Beas Satluj Link 

Project. : 

89, 24th March, 1994 6 ‘The Committee made an on the Spot Study 

- of the. Beas Satluj Link Project at Salappr, 

Supder Nagar 2pd Pandoh. Sl 
vt 

90, 25th March, 1994 6 The Committee Feviewed the discuisigns 

1 held with varlous Officers of पीठ Irrigation 

Department and B.S.L. Project at Magali, 

Slapper etc. . 

Meetings held at places other than Chaadigarh 

The Committee -held meetings at places outside Chandigar 

as per details below पाना . 

1. Ambala, Gharaunda, Panipat 27th, 28th & 29th July, 1993.- 

-~ Sonipat, Gurgaon, Dharuhera, 

Faridabad' and Ballabgarh 

(Sr. No. 26 & 27) 

2. Hathmi Kund, Dadupur, Munak {5th & 16th September, 1993. 

(Karnal), New Delhi, Gurgaon 

and Salhawas (Rohtak) . _ 

(Sr. No. 40 & 41) 

3. New Delhi " 6th & 19th December, 1993 
(Sr. No. 64 & 70) \ | 

4. Calcuita, Andaman Nicobar 8th, . 1010, 1jth, l4th and 

Islapds Gangtok and Darjecling and 16th December, 1993 

(West Bengal) 
(Sr. No. 65, 66, 67, 68 & 69 

5. Salapper, Dehar, Sunder Nagar 21st, & 24th March, 1994, 

and Manali (Himachal Pradesh) 

(Sr. No. 88 & 89) ‘ 

Reports Presented 

Under rule 223 of the Rules of Procedure and Conduct 

of Business in the Haryana Legislative _Assembly, the 37th Report 

of Public Accounts Committee on the Appropriation Accounts/ 

Finance Accounts of the Haryana Government for the year 19988-89 

and 38th Report of Public Accounts *Committee on "the . Report 

of the Comptroller and Auditor General of India for the year 

ended” 31 march, 71989 (Civil & Revenue -Receipts) were preseated. 

ta the House on 16th and 17th March, 1994 respectively. 

Proceedings . - 

A record of the Proceedl"ngs छा the mestings ए the ए०फन्ा्णां-' 

पलट has been kept in the Haryana Vidhan Sabha Sescretariat.



Tipee TIL 

° COMMITTEE ON PUBLIC UNDERTAKINGS 

| 
है 

कि क
म
 

कम - The' Committee “for पीट *year 1993-94 was nominated by the 
Hon‘ble Speaker in , pursiance of the motion moved and passed 
by फिट Haryana Vidhan Sabha in its sitting held on the 25th 

#February, - 1993: authorising. him to nominate the . members of the 
""Commiittee -on "Public Undertakings for the year 1993-94 and was 
notified vide Haryana Vidhan Sabha Secretariat Notification No, . 
-CPU/1993-94/24, dated the 20th: April, 1993 

» 

2... The Committee fixed/held a total number of 64 ‘meetings 
diring” the period umnder review. The names:of Menibers: and 
number of meestings attended by each of them घाट shown- in the 
following table . 

Sr, Name of member « Numberiof 
पिन o0 ५ व. o o, meetings 

’ | T attended - * 
r r e ‘ 

4+ %1, Shri,Phool Chand Mullana ' 7 

" #%2, दाता Suraj Mal o ८. दे; « 

3. आप पर्दा ' परे __ ) o _ -1 ' 

4. Shri Phusa Ram कि =5 
. . Y 

wvi 3. Dr..Om Parkash Sharma 19 

6. Shri Dhirpal Singh -* - -  -'* : 62 

7. Shri Satbir Singh Kadian 9 

_ & Shri Ram Bhajan Aggarwal 40 ) 

- #19,,Shri Kitab Singh Malik ) 57 - प्र 

*#%10. Shri Chander Mohan . ) - 

*Resigned with effect from 6th Augnst, 1993 onhis appointment as Minister, ' - हु 

**Appointed Chalrman with effect from 18th Auzust, 1993, -3 

*#*Nominated with effect from 18th August,"1993;. « _.. पु 
-3 . - u ‘ v - - थक «मद «रद e न "तु.
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3. Meetings held' and. business transacted 

19 

The details showing dates of meetings: held, the number of 
members present and the business transacted at each meeting are 
given in the following .table.t—:. 

Sr. Date of meeting Number of “Business transacted 
No. members 

. N present " - ; 
A __ - _ आन 

1 2 .3 

1. 27th -April, 1993 Ty F 1‘3;,d"'d1::=,ss'bjfj the Secretaty o biehalf “of the 

12, 7th'May, 1993 * 

-3. 14th May; 1993 

4. 21stMay, 1993 

‘5. 27th May,. 1993 
El 

6, चाची June, 1993 

4 

Il
 

“" "Hon'ble Speaker, Chairman of the Com- 
_ mijttes, Senior Députy Accountant General, 

' " Haryana and Financial Commissigner and 
Secretary to Government Haryana Finance 

- . Department about the scope and function 
of the Committee. 

7 -+ Chalking out the programme of wotk.. हि 

7 Oral examination of the representatives of 
Irrigation and Power Department/in regard 
tob_ ‘implementation of recommendations/ 
cbservations contained in the outstanding 
paragraphs No. 49 and 7th, 1lth, 17th, 
20th, 44th, 32nd, 63rd, 64th, 69th and-7 ist of 
6th and 8th Reports of the Public..Accounts 

- Commiitee;, respectively, relating to पीट 
vt Haryanpa State Electricity Board. 

- 

5 Qral examination of the representatives:of 
TIndustries Department: In respect of para- 
graphs No. 3.1.1 to 3.1.4, of the Report of 

. . the Compiroller and Auditor. Géneral of 
- India for' the year 1987-88 (Commercial) 

. relating to Haryana Breweries Limited. 

3 Oral cxamination of the representatives of 
- the Irfigation Department in respeet of 

s+ paragraph No. 3.3.1 of the Report of the 
s Comptroller and Auditor General of India 

forthe year 1987-83 (Commercial) relatingto 
the Haryana State. Minor Irrigation and 

- . -Tubewells Corporation Limited. 

5 (I} Oral examination of the representatives 

: of Industries Department in respect of 
paragraph No. 3.4.1 of the teport of the 
Comptroller and Auditor Géncral of 
India for the year 1987-88 (Commercial) 
relating to Haryana State Industrial 

¢ " ¢« Development Corporation.... e 

(i) Oral examination of representatives of 
7=~ lIrrigation and Power Depariment In 

respect of paragraphs No. 3.5.1,'3.5.2, 
and 3.5.4 of the report of the Comptoller 
and Auditor Generzl of India for tho 
year 1987-88 (Commercial) relating  to 

ही the Haryana State Electicity Board.



- (1i} Decision to undertake study tour to 
Talwara, Dalhousie, Balrasul Chamera, 

- Chamba, Khaziar and Hardsar from 
16th June to 21st June, 1993, . 

. 7. 9th Juge, 1993 4  Condolence resslution regarding the death 
of Shri Harcharan Singh Ajnala, Speaker, 
Punjab Vidhan Sabha. 

8. 15th June, 1993 6 . Review of arrangements regarding on-the- 
. ’ " spotstudy tour from 15th to 20th June, 1993. 

कै," [पं Jupe, 1993 5 (1) Decision to change tour programme. 

;‘-.-. पी दा (1) On-the-spot study at Chamera Hydro- 
: - electric Project. 

10. 20th Jupe, 1993 _ 5 Scratiny of the replies received in Iespect 
एवं paragraphs No. 3.5.7, 3.5.9 and 3.5.14 of 
the Report of the Comptroller and Auditor 
General of India for पाए year 1987-88 (Com- 
mercial) relating to the Haryana State Electri- 
city Board. ¥ 

बट 

11.- 24th June, 1994 yi Serutiny of the replies received in regard 
: to the implementation of recommendations/ 

observations contained In the outstanding 
paragraphs No. 3, 6 of the 3rd Report and 
paragraphs of the 5threporiof the Comm- 

Yoo ittee relating to the Haryapa State 
- Electricity Board.. . . 

12, 29th June, 1994 6 (1) Oral « ..mmlnation of the representatives 
< of Lerdgation & Power Department 

in regard (0 Implementatipn of recomm- 
mendationsfobservations contaiped In 

' oo the outstanding paragraphs No. 3,6 

e . of the 3rd report of the Committee and 
paragraphs of the 5th Report of the 

, Committce respectively, relating to the 
P .o Haryana State Electricity Boeard. 

(0 Oral examination of the represcntatives 
of the Irrigation and Power Department 

' inrespect of paragraph Nos. 3.5.7, 3.5.9 
and 3.5.14 of the Report of the Compt- 

rollerand Auditor General of India for 

. the year 87-88 (Commercial) relating 

' : to the Haryana State Electricity Board. 

13, 5th July, 1993 5 (i) Consideration of paper placed befoTe 
i the Committee. 

1 

(i) Oral examination of the representatives 
of Agricolture Department In respect 
of paragraph No. 4.2.1 of the Report of 

B the Comptroller and Auditor General 
v of India for the year 1988-89 (Commer- 

’ cial) relating to the Haryana Seeds 

e
l
 

दी
 

|



ज
ज
 

K 
%) 

14... 12th July, 1993, 
i 

PUPERS 

15, 159th July, 1993 

ता *. 

16, .:26th July, 1993 
-’ i 

i 

17. ' 15 July, 1993 

रद हि 
f 

T ey 
पर जा | 
et 
(e i, 

Y 
-.'\)' ig " A 

18, 5th August, 1993 

19 12th August, 1993 , 

20, 17th August, 1993 
e न न 

उप" 

v 

3 

i C— न - R 

() Consideration of paper placed before. 
the Comitnittes. ' -~ AN 

हा) Oral examinlaion of the representatives 

of Tourism Department पा respect of 
paragraph 4.3.1 of the Report of the 
Comptroller and Auditor General of 
India for the yeacr 1938-89 (Com- 
imercial) relating to the HaryanaTourism 

+  Corporation. 

() Oral examination of the representatives 

“of Agriculiure Depdrtment <in' respect 

of paragraph No. 4.5.1 of the Report of 

the Comptroller and Auditor General 

छा India for the year 1988-89 Com- 

mercial) relating to the Haryapa Ware- 

housing Corporation. 

(i) Decision to undertake an on-the-spot 

study of Godowns of Haryana Ware- - 
housing Corporation at Cheeka .on 
21st July, 1993. 

Ordl examipation of the representatives of 

the Indusirigs D6p-eartment in respect of 

paragraph No. 4.6.1 of the Report of the 

Comptroller and Auditor General of India 
for the year 1988-89 (Commercial) relatiag 
to the Haryapa Finarcial Cosperation. 

-On-the-spot study of Godowns of Haryana 

Warehousing Corporation at Checka. 

Scrutiny of the replies received in respect of 

paragraphs No. 3.3,5, 3.5.6.and 3.5.11 of 

the Report of the Comptroller and Auditor 
General of India for thé year 1987-88 (Com- 
mercial) relating to the Haryana StateElectri- 

city Board. 

(i).Condolence. resolution regarding the 

death of Shri Devendar Mallk som of 

Shri K]'_tab Singh _M_alik, M.L.A. 

(i) Consideration of p‘aper placed bef."ore - 
the Committee, 

(ifi) Scratiny of the replies recelved In re- 

gard to the implementation of Te- 

commendations/observations contained 

inthe outstanding paragraphsNo. 2 to 
6 and 11 of the 11th Réport of Committes 
relating to the Haryana State Minor 

Irrigation and Tubewclls Corporation 

Limited. 

Scrutiny of the replies received पा regard to 
the implementation of tecommendations] 
observations contained in the outstanding 
paragraphs No. 2,3,4,5,6 and 11 of he 11th 

" ‘Report of Committee relating to the Haryana 
नह लय व T Toaited Harvana
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21, 23rd August, 1993 

22;- 24th August, 1993 ‘ 
r 

e - ~ 

+ 5 

23, Tth September, 1993 

24, 8th September, 1993 

25, 9th September, 1993 

1 

\ 

Y 

i 

26. 10th September, 1993 

27. 1306 September, 1993 

£ 287" 20th September, 1993 

4 - () Serutiny of the replies feceived In'régard- 
to the implementatipn of -fecommend- 

. atipns/observations contdlned पा the 
o ' -putstapding paragraphs No. 2 to 6 and 

. 11 of the Report of the Committec 
- relating to the Harvana MiperalsLimited. 

(i) Decision  to undertake study' tour o 
Jaipur, Ajmer and Udalpur w.e.f. 7th 
to 12th September, 1993. 

5 . -Scrutiny सा the repliss Tfecelved In regard 
to the implementation of Tecommendations/ 
observations contaiged in the oufstanding 
paragraphs No. 2 to 6 and 11 of the 110 
Report of the Commiltee relating to the 
gencral working of the Haryana Finapcial 
Corporation. 

6 - Review the arrangements made for on the- 
spot study tour/meetings from 7th to 12th 
September, 1993 and left for Jaipur. 

4 Discussion 'with the Secretary, Raiasthap. 
Legislative Assembly on matter of common 
interest. 

4 Scrutiny of the replies received in regard 
to the implementation of recommendations/ 
observations contained I, the outstanding _ 
paragraphs No. 2 to 11 of the 11th Report 
of the Committee relating to the Haryana 
Seed Development Corporation. _ _. ," 

4 Scratiny. of the replies received in regard to 
the .implementation of recommendations/ 
observations contalned in the outstanding 
paragraphs No, 2 to 11 of the 11th Report 
of the Committee relating to the Haryana 

, Warehousing Corporatipn.  ' ~ न नं .o 

6 Scrutiny of the replies' rceived in regacd 
to the Implementation of recommendations/ 
‘observations contained in the outstanding 
paragraphs No. 2 to 6 of the 11th Report 
of the Commilttee relating to the Haryana 
State Industrial Development Corporation. 

6 (1) Scrutiny of the replies received पा. regard 
to the implementation of recommend- 

+ = atlopsfobservations contained In फिट 
outstanding paragraphs No. 2 (0.9 and 
11 of the 11th Repert of the Committee. 
relating to the Haryapa Housing Board. 

गन e b | G TR W 

(i) Decision to undertake study tour tor 
the States of Goa, Karpataka and’ 

o Union Territory of Lakshadweep w.elf. 
15th October, 1993, 

e
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- खो, 27th Septembér; 193 , 3.7०, ' पी Consideration of ‘papers;placed.:before. 
R आला S . “the Committee. T 

et --- . . () Oral examination of the reprcsentatives 
A - : * of Electronics 'Department in rrespect 

Sy - : . ¢ of non-supply of replics to paragraphs 
Ne. 3.2.1 and 3,2.2:0f the Repost of the 

6y - . . _ Comptroller and Auditor General of 
P oL L s ~ India for the year ‘1987:88 (Commercial) 

- i relating. to the Haryapa Television 
न Limited. 

- . (iii) Scrutiny of the replies' in .respect’ of 

. paragraphs No. 3.5.5.1 ‘and '3.5,5.2 of 

दि ः . i the Report of फिट Complroller” and 

- . v i Auditor General एव India for-the year 

ः 1987-88 (Commercial) relating to the 
" Haryapa Electricity Board. 

’ (i) Finalisation of study tGur to the States 
i i . o of Goa, Karnataka and Lakshadweep-:. 

" sland w.e.f. 18th October, 1993, 
a मे ' - L 

- 30, 28th September, 1993 4 Serutiny of the replies. in Tespect of para-- 

Y e a3 C graphs No. 3.5.6 and 3:58.1 of the Report 

ही ४ दि : of the Comptroller २ dnd - - Auditor.:General 
-*  of India forthe year 1987-88 (Commeicial) 

a relating to the Haryana State Electricity 

Board. 

+ 31, 6th October, 1993 - Oral examination of the representatives of 
s - the Irrigation apd Power Department in 

. x . respect of paragraphs No. 3.5.5.1, 3.5.2.2, 

लि . 3.5.5 & 3.5.8.1 of the Report of the Compt-. 

) " Yoller and Auditor General of India forthe. 

- Ao ® . " year 1987-88 (Commercial) relating to 
Haryana “State Elgetri¢ity-“Board:> . 

- oA ; हा ,, ,; ;, . 
सा A T o 

BT W 
\ ) ) B a . 1 o . 

32 12th October, 1993 6" (1) Scrutiny of the replics received Infespect 
रत व of paragraphs No. 3.5:3, 3.5.8.2, 3,510, 

3,511, 3.5.12-and 3.5.13 of the Report 
of the Comptroller .and Auvditor General 

. ’ of India for.the year, 1987;88 (Commer- 
’ . 4= , cial) relating to the Haryana Sfate ' 
A . पथ « Electricity Board. i 

P K P जि (i) Decislon to undertake study tour to 

‘Thiruvananthapuram Instead of Laksha- 
dweep. ' 

i e
t
 

W b लत न: 

33.- 13th October, 1933 5 Oral examination of the representatives of 

«८. * _ -Irrigation and Power Department.in respect 

" B ", Tof paragraphs No. 3:5.3, 3.5.8.2, 3510, 

¢ . L4 3511, 35102 & 3.5.13 of the Report of the 

R . o v . Comptroller and Auditor General of India 

: ' for the year 1987-83 (Commetcial) relating 
to the Haryana State Elécuricity Board. 

छा"
 

r - 

o 34; <18th October, 1993 o 3 . Framingffinalisation of questionnaire to 
: :¢  bediscussed with the counterpart Committecs
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P S . 

- 35, 2lstQctober, 1993 

36, 23:d October, 1993 

37 24th October, 1993 

. 38. 26th October, 1993 

- 

. 39, 27th October, 1993 

40, 318 October, 1993 

4], dth November, 199} 

42, 9th November, 1993 

43, 16th November, 1993 

T 44, 22pd November, 
1993 

l Discussion with. the Speakey and Secretary 
Goa Legislative Assembly on matterd of 
common interest. 

Discusslon with the Officers of Karpataka 
Legislative Assembly on matters of common 
interest. 

Scrutiny of the replies received in regard to 
the implementation of recommendationsf. 
observationscontained in the outstapding 
paragraphs No. 2 to 11 of the 11th Report 
एवं Committec relating to the general working 
of the Haryana Agro-Industries Corporation. 

Discussion with the Committee on Public 
Undertakings of Kerela Legislative: 
Assembly on matter of common Interest. 

Scrutiny of the replies received In regard 

to the implementation of recommendations/ 
observations contained in the outstanding 

paragraphs 2 to 6 and 10 of the 11th Report. 
of the Committee relating to the Haryapa 
State Small Indusiries & Export Corporation. 

Review of discussion held with counter~ 
Ecart Committee of Goa and Karnataka 

aislative Assembly. 

Scrutiny of the replies received In respect. 

of paragraphs No. 4.4.1, 4.4.1.2 and 4.4.2, 
of the Report of the Comptroller -and 

Auditor General of India for the year 
1988-89 (Commercial) relating to the Haryana 
State Electricity Board. 

Scrutiny of the replies received In respect 
of paragraphs No. 4.4.4, 4.4.5 and 4.4.6 of 

the Report of the Comptroller and Auditor 
General of India for the year 1988.89 
(Commetcial), relating to the Haryana State 
Electricity Board. 

Scratiny of the replies received in respect 
of paragraphs No, 4.4.7 and 4.4.8 of the Re- 
port of पाए Comptrolter and Auditor General 
of India for the year 1988-89 (Commercial} 
relating to the Haryana State Electricity 
Board. 

() Consideration of paper placed before 
the C_omml'tt_ecb. - P “F . गा दाह 

POV SR A 

(i) Postponement of the oral examinatinn 
of the representatives of Industrics 
Department/Haryana Breweries Limited 
in respect of paragraphs No. 4.1.1, 4.1.2 
and 4.1.3 of the Report of the Comptroll- 
roller and Auditor General of India 
for the year 1988-890 (Commercial) 
relating fo the>Haryaga , Brewetles 

' Leimited. ' 

A
T
 

.
t
y
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g
 

50. 

“Tth December, 1993 4 

(0 Scrutiny of the replies received in (69060 
of paragraph रत" 4.4.10:6f -the Repott 
of the Comptroller and Auditor General 
of India for the year 1988-89 (Commet- 
cial) relating to the Haryapa State 
Electricity oard. 

F 

30th November, 1593 3 Oral examipation of the representatives of 

" the Irrigation and Power Department in 

respect of paragraphs No, 4.4.4.1, 4.4.5 of 

. the Report of पाए Comptroller and Auditor 

General of India for the year 1988-89-(Com- 

mercral relating to the Haryana State 
Electricity Board. 

_ Oral examination of the fepresentatives of tha 
. i Irmrigation and Power Department पा I¢spect 

of Paragraphs No. 4.4.6, 447 and 4.48 

- of the Report of the Comptreller and Auditor 

Geperal of India for the ycar 1988-89 

(Commercial) relating to the Haryana State 
Electricity Board. 

th
 

17th December, 1983 Qral examination of the represcatatives of 

the Irrigation and Power Department in res- 

pect of paragraphs No. 4.4.4.2, 4.4.9.1 and 

4.4,10 of the Report एव the Comptroller and 

Auditor Genefal of India for the year 1988-89 

(Commercial) relating to the Haryana State 

* Blectricity Board, ~ - . अप 

2274 Docember, 1993 4 (0 Consideration of papers placed before 
the Committee. 

(i) Postponmeat of the oral examinatipn 

of the representatives of the Irrigation 

. and Power Department fixed for 22nd 

December, 1993 in respect of paragraphs 

- No. 4.4.1, 442 and 44.3 of the 

. Report of the Comptroller and Auditor 

General of India for the year 1988-89 

“ (Commercial) ; relating to  the Harydoa 
State Electricity Board.'- - - 

. 27th December, 1993 4 Oral examination of the Tepresentatives 

of Industries Depariment In respect of non* 

supply of réplies to- paragraphs No. 4.1.1, 
4.1.2 and 4.1.3 of the Report of the Compt- 
soller and Auditor General of India for the 

year 1988-89 (Commercial) relating to the 

~ - a Haryapa Breweries Limited. 

23th December, 1993 [ {i) Consideration of papers placed before 

: . the Committee. . 

. (पा) Scratiny of the replies recelved in respect 

of paragraph No. 2.2 एवं the Report of 

चाह Comptroller and Auditor General of 
India for the year 1988-89 (Commercial) 
relating to the Haryapa State Small 

Lo oL Industries and:Exportt. . Corporation.
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54, 12th January,.1994 - ' .. 4 

I [T है; य . 

- पल धार 

. (i) Oral examination of the representatives 
of Agricultute Department in respect 

L of non-supply of replies to paragralijh 
- No. 2.1 of the Report of the Comptroller 

and Auditor General of India for the 
year [937-88 (Commercial) relating to 
the Haryana Seeds Development Corp_o___- sh - - 

© ratign. . 

(1} Oral examination of the representativeés 
~ . of Industries' Department पा respect of 

+ non-supply of replies to paragrai)h 
No. 2.2 एव the Report of the Comptroller 
and Auditor General of India for the 

-« year 1987-88 (Commercial) relating to 
. the Haryana Concast Limited. - 

(i) Postponment एव the oral examination 
¥ of the representatives of Irrigation and 

** Power Department fixed for 4th January,- 
~ 1994 पा respect of paragraphs No. 

4.4.1 and- 4.4.2 'of the Report of (फिट 
T+ Comptroller and .Auditor Geperal .. of 

- India for the year 1955-89 {Commercial) 
‘% relating to the Haryana State Electri- 

¥ city Bpard. 

itdy 
. r.ED) Consideration of papet placed before 
7 the Commlittee. 

« (i) .Scrutiny of .the replies..recelved पा res- 
pect’ of paragraph No. 4.4.3 of the 

. Report of the Comptroller and Auditor 
* General of India for the year 1988-89 

(Commercial) relating to the Haryana 
State Electricity Board. 

एक) On-the-spot study of Panipat Thermal 
Power Station. -~ 

(1) Consideration of papers placed before 
the Committee. 

(ii) Oral examination of .the fepresentatives 
of the Industrics Department 10 respec 

- of paragraph No. 2.3 of the Report of 
-« the Comptroller and Auditor General 

of India for the year 1987-88 (Commer- 
cial) relating to the Haryana Financial 

».  Corporatipn. 

#(I) Oral examination.of the representatives 
of Industries Department in respect. of 
paragraph No. 3.2.1 of the Report of 

. the Comptroller and Auditor General 
: India for the year 1987-88 (Commer- 
cial) relating to Haryana Television 
Lipited, 

() Consideration of paper placed before 
the Committee, 

P R
Y
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55, 20th January, 1994 " © 4 

~56. 25th Sanuary, 1994 ..~ . 5 

bt A3 

- - & N 

- 

57.: 31st January, 1994 6 

जहा प्र कर हि जल थी Pt 

A दा _ा 

L 
{ - 

587:: 8th February, 1994 5 

1S _ o o oev 

LT 
s 

(0 Oral examination of the represemitatives 
of Agriculiure Department प्रा Tespect 

of paragraph No..2.1.9.2 of  the Report 
of the Comptroller and. Auditor General 
of India for the year 1987-88 (Commer- 
cial) relating to the Haryana Seeds 

Deavelopment Corporation. 

Oral examination. of the representatives 
of Industries Department in tespect of pama- 

. graphs No. 4.1, 4.1.2, and 4,13 of the Report 
रण the Comptroller and Auditor General "एव 
India for the year 1989-90 (Commetcial) 

: उदार एड to the ‘Haryana Breweties Limited. 

bege 

-(i) Oral ‘examination of the representatives 
of Irrigation "and Power Depaltment 
inrespect of non-supply of replies 0. 
paragraph No. 3:1 of the Report of the 
Comptroller and Auditor General of 

. -, India for the year .1988-89 (Commercial) 
Berlating' to the Haryana State-Electricily 

pard. 

(i) Oral examination of the representatives 
of Irrigation and .Powel Department 

+in respect of paragraph "No. 4.4.1.1: of 
the Report of the Comptrolter —and 
Auditor Geaeral of India for the year 
1988-89 (Commercial). relating to the. 

- Haryana State Electticity Board.. . 

गा 

(D) Consideration of papers placed before 
- the Committee. 

जप न cxaination: of the Tepresentatives 
of Electronics Department 'in respect 

-of nop-supply.of Teplies to paragraph 

No., 2.1 of the Report of the Complr- 
rollér and Auditor General 'of India for 
the year 1988-89 (Commercial) relating 
toithe Haryana T eleyision Limited,™ 

(iii) Oral examination of the representatives: 
"छा Industries Depattment-in_respect of 

paragraphs No. 2.2.9.2 and 2.2.19.1 of 
the Report.of ‘the ~ Comptroiler “and 
Auditor Generat of India for the year 
1987-88 (Comjmercial),, relating. to the 
Haryana Contast” “Limited. - ° 

(1) Consideratioh’, of i papers placéd before 
the Committee. 

- का. 2 ले न नम न 

(i) Oral examination of;the'representatives 

" of Imigatian. apd Power Department 

in (tespect of pacpgraphs’ "Nul 4.4.1.2, 

4.4.2 and 4.4.3 of the Report of the 
Comptroller- and . Auditor Geperal. of 

India‘for the year 1988-839 (Cemme reiaf) 

, 1-relating to the Haryana State Electricity bR पल
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16th Fcbruary, 1994 - 
हा 

* 170 February, 1994 

22nd March, 1994 

24th March, 1994 - 

26th March, 1994 

. 29th March, 1994 

3 

3 

L निााायय पथ जा 

(i} Consideration of papers placed before i 
the Committee 

(i) Confirmation of proceedings. 

(iii) The Committee drafted fipalised its 
36th r1eport on the report of the 
Comptroller and Audilor General of 
Inld)la for the year 1987-88 (Commer- 
cia 

The Committee draftedffinalised its 37th 
Teport on the report of the Comptroler 
and Auditor General of India for फिट 
year 1988-89 (Commercial). 

Framingfapproval’ of a part of the ques- 
tippnaire on the Report of the Comptroller 
and General of India for the year 1991-92 
{Commercial) 

Framingfapproval of a part of the ques- 
tionnaire on the report of the comptroller 
and Audltor General of India for the year 
1991-92 (Commercial) 

Pramingfapproval of a part of the ques- 
tionpdire on the Report of the Comptroller 
and Auditor of General of India for the 
year 199192(Commercial). 

Framing approval of the remaining part of 
the questionnalre oo the Report of the 
Comptroller and: Auditor Geoeral of India 
for the year 1991-92( Commercial). 

M'eetings held at places other than Chandigarh/Haryana 

Dalhousie {Sr. No. 

2. ‘Dalhousie (Sr. No. 

3. 

4. 

s, 

& 

Jaipur (Sr. No. 24) 

Ajmer (Sr. No, 25) 

9 

10) 

Udaipur . (Sr. No. 26) 

Panaji (Sr. No. 35) 

. New Delhi (Sr. No. 34) 

Bangalore (Sr. No. 36) 

Mysore (Sr. No, 3N . 

Thimvanantharmiram Qe 

17th June, 1993 

20th June, 1993 

8th Sheptember, 1993 

9th September, 1993 

10 September, 1993 

18th Qctober, 1993 

' 21st October, 1993 

‘ 23rd  Qctober, 1993 

24th October, 1993 

N यहा FAth Metahaes 1001 

T
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11, Kanpiyakumari (Sr. No. 39) 27th October, 1993 

g 12. New Delhi (Sr. No. 40) बन o m_flBlst October, 1993 

13, Manikaran (5L ‘No. 62) की ] 2410 March, 1994 

लि Monaki (S5 No. 64 T  . 7 . 26t Mafeh, 1994 

5, *Presentation of Repori * L oL 

§ & 3ith Reports of (16 Committee- on the Re 0715. of the 

Co-mptrsofiller& पाते सर General of India for the years 1987-88 

(Commercial) and 1988-89 (Commercial), respectively ~were presented 

(0 House. ‘ ‘ N 

* [ - . 
¥ 

[l 

6. Proceedings . : - .- 

' srd of the proceedings of the-meetings of the Commit- 

tee जि फ्द्क्या लिप in tphe Haryana Vidhan Sabha Secretariat. 
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| ,COMMITTEE ON ESTIMATES 
ooy T 

- 

_..Th: Commiftee. on Estimates for the year 1993-94 _consisting 
of "nine ‘mémbers were nominated by the Speaker on-ha¥ing beeh: 
authorised by a motion moved and passed by the Haryana Vidhan 
Sabha in its sitting held on the 25th February, 1993 and " nofified 
vide Haryana Vidhan Sabha Secretariat  notification No, EC-1/1993- 
फ4ू/21- - date-d '4" (96 r. 2’»I-Otrh. :'Ap.:rl'a], 1993; - 

' AT . नम व ल नि धन नए 

2. Shri Ram Pal Singh, 'M.L.A. was appointed as~Chairman’ 
of घाट Committee and on his appointment as Minister “and पाई 
resignation from thé Membership/Chairmanship of the Committee, 
Shri Verendar Singh, M.L.A. Was nominated 85: a  Member “छाती 
appointed .as Chairman.. of the Committee, with . effect from 18th August, <1993, - U T - R - बा ४ हे करे A सन सन - QL "थे - बदन पा ट- 

था 

3. The Committee fixed/held a total number of 45 sittings 
during the period under review, out of which in three sittings 
no' business was transacted for want of quorum. 

4. The names of the members and numbers of meetings 
attended by each of them are shown in the Table given below :— 

_S____H__—-—__-—____—__—__‘r.} :-Name of Member Number of 
No, sittings 

attended 

* 1. Shri Ram Pal Singh 9 
**2. Shri Verendar Singh 21 

3. Smt. Chandrawati 37 

4. Shri Jai Parkash 11 

- 5. Shri Jaswinder Singh 20 
6. Shri Jai Singh Raua 24 
7. Shri K, L. Sharma 5 
8. Shri Mohan Lal Pippal 35 

9. Shri Pir Chand 41 

10. Shri Zakir Hussain 22 

*Shri Ram Pal Singh, M.L A, resigned from the Membership/Chairmanship of the Co_mmittec on his appointment as Minister with effect from 6th August, 1993, 

**Shri Verendar Singh, M.L.A. was nominated a Member of the Comittez and also appointed Chairman of the Committee with effect from 18th August, 1993, 

30
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खा: 

- Meetings held- and- business transacted. - दा s - 

कर "7 4. The dates "of “rieetings, the rnufnber of members- prcsen‘t 
and the business transacted at ‘each meeting are giv_crm..‘.hb,el__o,ww_-_‘ — 

§r. * Date of meeting Numberof . = Business trapsacted 

No. . . members, ) 

मिला - present L 

ll ‘: . 2"‘ ' = 3 ) . 4 — 

. 1. 4th May, 1993 B 4 The Secretary, Haryana Vidhan- Sabha ex- 

| . plained the scope and functions of ‘the 

.- _ Commitiee ‘on Estimates to the members. 

2 11th May, 1993 5 The Committee selected P.W.D. (B&R) 
Department for scrutiny |/ examination of 
its budget estimates for the year 1993-94. 

2.7 1800 M‘ay, 1993 6 Oral examination of the. representatives of 

’ the Town and Country Plapning Depart- 

. नल e ment regarding  implementation of out. 
standing observationsfrecommenilations Con 

2 tained in various paragraphs of the 20th 
Report of the Committee for the year 
1987-88 relating to Town and Country 
Planniag Department. 

4, 25th May, 1993 6 1. Scrutiny of replies received from the 
Government regarding implementation of 
outstanding  recommendations/observations 

. contained: in various .paragraphsiof _ithe 
215t Repott of the -Committee for the year 

i, . 1988-89 relating to Tourispi Depdrtment. 

o B 2. The Committee selected the Transport and 

- ‘ . p.W.(Public Health) Departments for scry- 

L . - tiny/examination of 'their Budget Estimates 

. * - for the year, 1993-94. 

5. 151 June, 1993 5 Oral examination of the representatives of 

- _the Industrles  and -Food.. & . Supplies 

. w ‘Departments for Non-supply “of Govern- 

: - __ ment Teplies regarding implementation of 

H " ouistapding TIecommendations/cbservations 

e - 7 contained in varions paragraphs 01 the 

कप , e कक के .7 18th and 19th Reports of the Committee 

- : for the year 1985-86 and 1986-87 relating 
to’ the said Departments. 

Y]
 

"है... ‘8th'June, 1993 § + -QOral exdinination of~the representaties of 

; Social Welfare and. Forests Departments 

! . for non-supply एव ‘feplies received’ from’tho 

T Government regarding implementation of 

. : the outstanding racommsaadations ./ obser- 

LT vatipns contained in the varipus paragraphs 

व : of the 23rd and 24th Reports of the 

. Committes for the years 199091 apd 1991- 

न दि 92 relating to said Departments. 

15th June, 1993 . 4 : -Qral examination of the: JFinapcial Commis- 

P . . . sioner & Secretary to " -Government, 

- e s e . Haryana, lLmigation Department for non- 

AR . Supply of Govt, rephies regarding imple- 

o . - ८ -mentation of outstanding recommendations/ 

न <. w - obervations of the 25th  Report of the 

HAE v Ese बन e L g et Committee for the year 1992-93 relatipg  to 

ही o L. Irrigation Department. 
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9. 

13, 

के. अब | 

" उक्त पतन, 1993 

29th June, 1993 

6th July, 1993 

13th July, 1993 

27th July, 1993 

3rd August, 1993 

10th August, 1993 

24th August , 1993 

7th September, 1993 

=%
 

Nil 

6 

Oral ‘éxamination” of ~the repressntatives 
of फट - Food~ amd ~-Supplies _ Department 
regarding Implementation: -of-. oulstandipg 
observations/. recommendations contained . 
In varlous paragraphs of the 19th Report. 
of the Committee--for ~the- year- 1986-87 
telating to. the said Department. ! 

Resumption of Oral examipation- of पट 
representatives of the Food and Supplies 
Department regarding fmplementation of 
outstanding observations;/: Tecommendation 
contained 1In various paragtaphs of ‘the 
19th Report of the Compmitlec for the 
year 1986-87 relating to the said Depart- 
‘ment, i R . - 

Resumption of Oral examination of the 
representatives of the Food and Supplies 
Department regarding implementation of 
outstanding observations/recommendations . 
contained 1In varipus paragraphs of the 
19th Report of the Committee for the 
year 1986-87 relating fto the said Depart- 
ment. ) T 

Meeting adjourned for want of gquorum. 

Ordl examination of the representatives of 
the Industries Department regarding Imple- 
mentation of outstanding  cbservations/ 
recommendations contained पा various para« 
graphs of the 18th Report of the Com~ 
mittce for the year 1985-86 relating to the 
sald Department. . e s . 

Scrutiny of replies received from the 
Government regarding implementation of 
the cutstanding observations / recommen- 
datfons contained in various paragraphs 
of the 22nd Report of the Committee for 
the year 1989-90 relating to the Animal 
Husbandry Department. 

Meeting , adjourned for want of quorum. 

Scratiny of replies recelved from the 
Government regarding Tmplementation of 
the outstapding observations / recommen- 
dations contained In varipus paregraphs 
of the 22nd Report of the Commiitee for 
the year 198990 relating to  Animal 
Husbandry Department. 

Resumption of oral léxaminatioll of the 
Yepresentatives of the Food & Supplies 
Department regarding implementation of 
outstagding observations / recommendations 
contained in wvaripus paragraphs of पाठ 
19th Report of the Commiitee for the 
year 1986-87 rgelating 10. the said depari- 

Y
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A 2 3 

7. 14th September, 1993 6 

18, 215t September, 1993 6 

19. 27th September, 1993 6 

20, 7th October, 1993 ¢ 

C‘ 

21. 8tk October, 1993 5 

32, 13th Qetober, 1993 5 

23, 15th October, 1593 6 

Scrutiny of replles received from the 
Government regarding the implementation 

of the outstanding observations [ recom- 

mendations contained प्रा the various para- 

g1 fa:'h's of the 23rd Report of the Comm- 

mittee for the year 1990-91 relating to the 

Social Welfare Department. ’ 

Serntiny  of replies received -from the 

Gavernment regarding the implementation 

of the outstanding observations ! recom- 

mendations contained in the various para~ 

graphs of the 23rd Report of the Com- 

mittee for the year 199091 relating to the 

Social Welfare Department. 
K 

1. Decision to postpone the oral exami- 

naticn of the Commissioner & Secre- 

tary to Government, Haryana, Soclal 

Welfare Department. ) 

2. Decision to hold meetings at Keoy- 

long( H.P.) on the 10th & Ilth 

October, 1993 to scrutipise Govern- 
ment replies relating to Fortests 

Department. T 

1. Declsion to discuss’the matters of 

common interest with the visiting 

Esimates Committee of the Bihar 

Legislative Assembly- 

7. Decision to cancel tour/meetings at 
Keylong (फिट fixed for 10th & 

11th Octaber, 1993 dus to on-availabi 

lity of accommodation at  Kulu, 
Manali & Keylong for thé Comr 

mittee. 

3. Decision to undertake 2 study tour 

to the States of Goa, Kerala and 

Lakshadweep Union Tertitory w.e.f. 

12909th4 December, 1993 to 3rd January, 

Scrutiny of replies received from the 

Government regarding the implementation 

of the outstanding recommeondationsfobser- 

vations coatained in various paragraphs of 

the 24th Report of the Commlttee for 

the year 199192 relating to the Forests 

Department. 

—Dog— 

Oral examination of the representatives of 

the Forests Department tegarding the imple- 

mentation of the outstanding observations/ 

recommendations coatained in the vatioua 

paragraphs of the 24th Report of the 

Committee for the year 1991-92 relaling 

t~ thn said deoariment.



34 

E T फ्ू यो पदक T4 
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R हु . 
24; -26th October, 1993 _° . 5 

25 ते पितर्टाक्ा, 1993 ~ 4 
दान 

Resumption of oral' examination of the 
representatives of the Forests Department 
regarding the implementation of outstanding 
observations / recommendations contained पा 
“viltious paragraphs of the 24th Report of 
the Committee for the year 199192 re- 
lating to the said department. 

" Scrutiny of replies received from the 
Government regarding the implementation of 
ouistanding observations / recommendations 
contained in various paragraphs of 25th 

" Report+ of the Committee for the year 
1992-93 relating to the Irrigation Depart- 
ment. 

—~Do— 

Do 
—Do— 

—Do— 

—Do— 

—Do— 

Oral examination of the representatives 
of the Social Welfare Department Tegaid- 
ing Implementation of the outstanding 

-, abservationsfrecommesndations contalacd in 

e 

26. 9th H,Navember, 1993 3 

* 27, 16th Noyember, 1993 5 - 
28, 23rd November, 1993 6 

29 30th November, 1993 5. 

"30, TthDecember, 1993 4 
31, 14th December, 1993 TR 

“32;  21st December, 1993 6 ; 

-:33..-28th December, 1993 7 . 
A . . i . 

-34. 4th January, 1994 6 

"t नि . 

:‘-.'fl"- ,_’;- .- नस दि 

varigus paragraphs of the 23rd Report of 
the Committee for the year 199091 re- 
lating to the said department. 

_'DO— 

1, Consideration of papers placed be- 
fore the Committee. 

.2 Decision to postpone the oral exa- 
mination. of the representativesof 
the Social Welfare Department re- 
garding the implementation of outstan- 
ding observations / recommendations 
containcd In wvarious paragraphs of 
the 23rd report of the Committee 
for the year 199091 relating tp फिट 
said Depattment. 

3. Decision to postpone the oral exami- 
natipn of the representatives of 
the Irrigation Department regar- 

* ding the Implementationof the out- 
standing observations / Tecommenda- 
tions contained. in vatious paragraphs 
एवं the 25th Repoft of the Committee 
for the year 199293 relating to the 
said department. - - 

" 3, Decision to -undertake the study 
tour top the States :of West Bengal 

_ Sikkim and Tripura ‘wef. 9th 
4 Fehrrarvy 1994 

2 
कै 
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55. 11th January, 1994 
* 

36, 17th January, 1994 

37, 25th Japuary, 1954 

+38,  lstFebruary, 1994 

39, 8th February, 1994 

41, 22nd February, 1994 

Resumption of oral examination .of the 

repicsentatives of पीट Soclal -Welfare 

Department regarding एड implementation 

of the outstanding observations{recommen- 

dations contained in various -paragraphs 

of the 23rd Report of the Committee for 

the year 193091 relating “to the said 

department. ! 

1. Oral examination of पीट represen- 

tatives of the Animal Husbandry 

. Department Tegarding the implemen- 

tation of the outstanding chervationsf 

recomynendations contained in various 

paragraphs of the 22nd Repoit of 

the Committee for the year- 1989-90 

relating §to the said depariment. 

नये एन 

1. Consideration. of papets placed 

before the Committee. 

2. Decision to cancel- the .study tout 

to the States of West Bengal,: Sikkim 

-~and ~Tripura -commencing. from Oth. 
Fcbruary, 1994. 

3: Decision to undettake . thc~s'tu'rd'y 

- tour~to the~States-of. -Maharashtra. 

lagn9d4Goa w.e.f. 20th to 30th March, 

1. ‘Consideration of papers placed before 
the Committee. . 

2. -Oral examination of the representatives 

of ther Irrigation Depattment 

regarding the implementation of the 

cutstanding observations/fecommenda- 

»  tions-contained in the¢ varipus: paras 

graphs. of the 25th Report of the 

‘Committez for the Yyear 1992:93 

- relating to: the said department. 

No business was transacted ‘for want of 

quorum. . T 4 - - 

1. Considération of papers placed ‘before 

. _ the Committee. . T 

.2. Oral examination of the represeata- 

tives of the Finance Depariment 

alongwith _ various. depariments wit 

regard to~ Supplementary ‘Estimales 

for .the year 1993-94. 

3. Drafting and Finalisation of Report 

. of the Committee on the Supple- 
i mentary’ Estimates fot the year 

- 199394 - पा गए 

.4. Finalkation of 26th Réport of the 
“ Cornittee 07 the year "1993-94. 

PRSI | Sy
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1 2 - 3 4 

42. 20th M‘ar_c‘h, 994 4 
(at New Delhi) 

43, 23fd Maich, 1994 3 
(at Bombay) 

44, 28th Mafch, 1994 3 
. - (AtPapajn) 

I - 

"45; 30th March, 1934 ‘ 4 
- {at New Delh1)- 

Thé Comimittes fraimed aod approved 
the questionnaire for discussion Wwith Gthc 
sister Committees of Maharashtra and Goa 
Legislative Assemblies. 

The Committee discussed the situation re- 

garding non-holding of its meeting with 
the “sister Committee of Maharashtra. 

Legislative Assembly under the circumstances 

Che Committes discussed the situation re- 
. garding non-holding of its meeting with 

the sister Committee of Goa Legislative 
Assembly under the circumstances. 

The Committes reviewed the matter हटा 
garding non-holding of its mcetings with 
the sister Committees of Maharashtra and 
Goa Legislatives Assemblies and  also 
holding of ils own mectings at Bombay 
dnd Papaji, under thé circumstances. 

.. . 3. During the period under review the Committee presented 
rthe “following Reports to the House :— 

Sr. By whom Date of Subject 
No. presented presentation 

1 P 3 4 

1. Chairman 2nd March, Report of the Committee on 
1994 Estimates on the Supplementary 

. Estimates for the year 1993-94. 

*© 2. Chairmian 16th Match, 26th Report of the Committee 

) on Estimates for the year “ 1994 
1994. 

लि फल2तणु4 held at pla'ces other than Chardigarh 

© - -6. The details of the meetings of the Committee held at 
'pla_ces other than Chandigarh, are given below :— 

- NSrO Date Place - 

1. 20th March; T 1. 20th March, 1994 (Sr. No. एप No. 42) " New Delhi 

2. 23rd March, 1994 (Sr. No. 43) Bombay 

3, 28th March, 1994 (डा, No. 44) Goa 

4, 30th March, 1994 (Sr. No. 45) New Delhi 

A record of the proceedings of the meetings of the Co- 
mmittee has been kept in the: Harvana Vidhan Sabha Secretariat. 

A
R
,
 



~ - CO_MMITI'E_E'.OJN -THE WELFARE OF SCHEDUKED. CASTES 

4 _ AND_ SCHEDULED, TRIBES 

The Commiitee on the Welfare of Scheduled Castes and 

Scheduled Tribes for the year 1993-94 was constituted as a result 

वी पट motion passed by the Haryana Vidhan Sabha in its sitting 

- Keld on 25th February, 1993; authorising the Hon‘ble Speaker to 

nominate the Members of the Committee, Shri Mani Ram Keher- 

wala, M.L.A., was appointed as Chairman of the Committee by 

the Honble Speaker on 19th April, 1993. : 

,, 

: . .The names of the Members of the Committee and the 

number of meetings attended by each of them, out of the total 

number of meetings held during the period under review are given 

'——_——_—___fi__fl_______b‘e"low' = N 

. 8r. Namg of Meinber . Number of 

‘No. ' meeting 
. e attended 

1. Shri Mani Ram Keherwala 31 

2. 5ीपी Amar Singh Dhanday - 38 

* 3, हा Bharath Singh | 43 

4, Shii Kitab Singh Malik 28 

-5, Shrl Lehri Singh - . . उठ 

6. Dr. Om Parkash Sharma ) 10 

7. Shri Ram Rattan - 1 

8, Shri Ram Kuihar Katwal ) .. 34 

9, Shri Surjeet Kuinar : 20 

“Meetings held and ° b'm"l"nm_‘ transacted 

. The details showing dates of meetings, the number of Members 
elre's'_en_t and the business tramsacted at each meeting are given 

.. below 2 . 

- Sr. Date of meeting Number of Business transacted 
.No. members . 

o - L e, present 

I I I 

र" 1, 2ith April, 1993 . , 3 Welcome address to फिट Committee by 
the Seccretary Haryapa Vidhan Sabha 

सका «ता हे. लि; का
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T बिल or - 3. _ 4 

2, 5th May, 1993 

3. 12th May, 1993 

L - - - - 

4, 215 May, 1993 

5, 26th May, 1993 

6. 3rd June, 1993 

2 No business was trapsacted for want ‘of 
quorum. , 

3 The Committee selected four department/ 
Autonomous Bodies for examination in 

- Tespect of reservationfrepresentation of SCs 
STs. T T 

4 Consideration of the papers pla'ced"‘befure 
the Committee. - - 

6 (i)'CoaSl‘deratl:on एई the papers placed 
before the Committee. . 

(i))Oral examination of the; Commis- 
sioner, & .Secretary to Govt., Haryana, 
Local Govt., Department regardipng” 
non-supply of material replies to the 
observations/recommendations made by 
the Committee In Its 18th Report 
concerning _the Local Bodies Depart-_ 
ment, - - -‘ - 

(iii) Scrutiny of the material In respect of 
implementation -of-* recommendations/ 
observations as contained .In the 18th 
report of- the Committee concerning 
the Co-operation Department. 

7 (1) Consideration of the papers placed 
before the Committee. ' 

(i) Oral examination of the Commis- 
sioner & Secretary to Govt., Haryana 
Co-operation- Departmént regarding 
implementation of observations / re- 
commendations of the Commitfee as 
contained in its 18th report concer- 
ning the_Co<operation_Department. 

(पा Oral examination of  thé  Figancial 
Commissioner & Secretary to Govern- 
ment Haryana, Education Depattment 

- in respect. of non-supply. of material 
regarding -implementation of reCom- 
mendationsfobservations™ of the ‘Com~ 
mittee s contained in its 18th rfeport 
concerning Educ2tion Depariment. - 

विन न जन - 

7. 1lth Juge, 1993 4 () Consideration of the papers placed 
N + before the Commlttes. . _ . _ ., __  _ | 

(i) Scrufiny of the material recelved from 
the Financial Commissioner’ & Secre- 
tary_ to Govt.,, Haryana, Education 
Departiment in Yespect of Implemen- 
tation of cecommendationsfobservations 
as contained in the 18th repott of 

" . the Committee concerning the Educa- 
+* की देन न THArArb i जा नर 

) 
VA
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कं. रे... व . (i) Scrutiny of the material received from 

» . #+. the Commissioner & Secretary to 

P , ६ - Government, Haryana, Local Govern- 

" + R ment, Department: in Iespect of 

R -t - . implementation of recommendations. 4 

i I observations as contained In the 18th 

. = . Repott of the Commiltee concetning the 

o Local Goverpment Depariment. 

'8, "22nd June, 1993 - & : (D) Consideration of the. papers placed 

! s before the Committee. * = 

- T . . (i) Oral examination of the CommlIs- 

ot 
. sioner & Secretary to Govt., Haryaoa 

1९1, R Industries Department in respect 0 

- - pon-supply of material regarding Im" 

’ plementation  of recommendat ons/ 

.. ohservations as contained पा the 18th 

. report of the Committes concerning 

- o o the Haryana State Small Industries 

and Export. Corporation Ltd. 

- (पा Oral “examination of (पट Financial 

. - Commissioner & Secretary “to_Govt. 

= - . + Haryana, Irrigation & Power Depart- 

ment in respect of non-supply of 

material regarding implementation of 

- . recommendations/observations as con* 

, «४ 7 - tained in the 18th report of the 

- . Commiitee concerning the Haryand 

- . . State Electricity Board. 

. . . (iv) Serutiny of the miterial reccived from 

= - T ‘ - the Commissioner '& :Secretary 0 

! ] : ‘Government, Haryana,” Co-operation 

-7 : ) Department in respect of implemen- 

<. रद ! _ tation of recommendationsfobservations 

- - : as contained in the 18th repott of 

. p ' - the Committee concerning the Haryana 

T - 2 State Cooperative Supply & Markehag 

g - ) ' Federation Limited. 

9. 30th June, 1993 . 6 _ Oral examination of .the Commissioner & 

2 o :Secretary to Govt., Haryand, Co-operation 

- - Department regarding implementation o© 

~ L T .+ .. -recommendationsfobservations of the Com-~ 

L o ः ' "miitee as contained inits 18th report of 06 
. committes concerping the Haryand State 

o _ Cooperative Supply & Marketiog Federation 

10, 7th July, 198 * “कप, 
. July, 1993 ] 6 (i) Consideration of the papcrs placed 

before the Comm ittee. 

) (i) Oral examinaton *of *the Financial 

: Commissioner & Secretary to Govern® 

. 
ment, Haryana, Town & Country 

A - - : - Plapaing Decpartment in respect _of 

[T s non-supply of material regarding पा 

हा 1... ८ N plementation  of recommendations/ 

L . . observations as contained in the 18th 

Stan पु b Lo report of the Committes concerning 

s o] =T L e - the Haryanpa Urban Development 

+ . = Authomty.
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11, 

12. 

13, 

14, 

15. 

16, 

21st July, 1993 , 

2Bth July, 1993 

4th Augyst, 1993 - 

12th Angust, 1993 

i8th August, 1993 

(i) Scrutiny of the material received from 
the Commissioner & Secretary to 
Government, Haryana, Industries 
Dezpariment in respect of implemen- 
tation of recommendations/observa- 
tions ascontained in its 18th I?Jr ort of 
the commlttee. concerning the Haryapa 
Small Industries & Export Corporation 
Limited, , 

4 (D) Consideration of the ‘papers ' placed 
before the Committee. 

(i)} Scrutiny of the material received 
from the Financial Commissioner & 
Secretary to Govt., Haryana, Town 
& Country Planning Department दा 
respect of implementation of recom- 
mendations/observations  as containd 
in its 18th report of the Committeo 
concerning the Haryana Urban Deve- 
lopment Authority. 

5 () Consideration of the papers placed 
before the Committee. 

(i) Scrutiny of the material recelved from 
the Commissioner & Secretary to 
Govt.,, Haryapa, Public Works (B&R) 
Department in respect of implemen- 

-tation of recommendations/observa- 
tions as contained in the 18th report 
:of the Committee concerning 
the Public Works (B&R) Department. 

[ Scrutiny of the material reccived from the 
Financial Commissioner & Secretary to 
Govt.,, Haryana, Ipdustrial Training & 
Vocatipnal Education Department in respect 
of Implementation of recommendations| 
observations as contained in the 18th 
report of the Committee concerning the 
Industrial Training & Vocational Education 
Depattment. 

] () Consideration of the papers placed 
© before the Committee. 

(i) Scrutiny of the material received from 
" the Industrles Department regarding 

the reszrvationfrepresentation एव Scho- 
duled Castes and Scheduled Tribea 
in Haryana State Hapdloom & 
Handicraft Co-operation’ Limited: 

5 Condolence resolution of the sad demise 
' of Late Shri Devinder Singh Malik, Son 

एवं Shri Kitab Singh Malik, 

4 r Scrutiny of the material received from 
the Commissloner & Secretary to Govt, 
Haryana, Home Department regard ing 
implementation of recommendatons/obser va- 
tions as contained in the 18th report of 
the Commiltee concerning the Police 

है कि Phnmnm ¢ 
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r-:* 17. 25th August, 1393 

18. Sih September, 1993 

‘F’:\ 19. 14th Septetuber, 1993 

o 

20, 20th Scptembet, 1993 

21, 24th September, 1993 
{(New Delhi) 

kz&_ - 22, 25th September, 1993 
= (Guwhati) 

23. 28th September, 1993 
(Gangtok) 

< 

7 

| 

G 

(D) Conslderation of the papers placed 
. before the Committee. 

(ii) Revised/Finalized the $tudy tout ptd- 
_ gramme by the Committée. 

(ill) Scrutiny of the material received from 

the Commissioner & Secretary to 

Govt., Haryana, Co-operation Depart- 

ment regarding implementation of re- 

commendationsfobservations as con- 

taiged in the 13th report of the 

Commitliee coucerning the. Haryana 

Giate Federation Comddimers & Co- 

operative Wholesale Stores Limited. 

(i) Consideration of the papers placed 
before the Committee. 

(ii) The Committee partly scrutinised the 

material received from the Fipancial 

Commissionet & Secretdry to_GoVl., 
Haryana, DLirigation & Power Depart- 

ment in respect of Implementation of 

recommendationsfobservations , 25 con- 

tained in the 18th repoit coniterning 

the Haryana State Electricity Board. 

Setutiny of the material received from the 

Financial Commissloner & Sectetary to 

Govt., Haryana, Irrigatlon & Power 

Department In_respect of Implementation 

of recommendations, Fobservatious of the Com- 

iitee as contained in its 18th reportcon- 

cernipg the Haryana State Blectricity Beard. 

(1) Consideration of the papers placed 
before the Committec. 

(i) Scrutiny of the material received from 

the Commissioner & Secretary to 

Govt.,, Haryana, Labour & Employ-~ 

ment Department in respect of imple- 

meuatation of ‘recommendationsfobser- 

vations as contained in the 18th 

report of the Committee concerning 

the Labour Department. 

The Committee framed the questionnaire 

for discussion with the sister Committeo 

of the States of Assam, Bihar and Sikkim. 

In the absence of the Committes on 

the Welfare of Scheduled Castes and Sche- 

duled Tribes of Assam Legislative Assembly 

who was on tour, the Committee held discu~ 

ssions with the Secretaty Assam Legislative 

Assembly एप the points of common interest. 

The Committee held discussions with the 

Hop'ble Spezker, Sikkim Legislative Assem- 

bly, Gangtok on the pints of common 

interests. Homble Speaker, Sikkim Lepis- 

lative Assembly also informed the Com- 

mittee that po such Committes exists in 

the Sikkim Lecgislative Assembly, Gangtok.
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24._ 30th Septamber, 1993 _’ 6 The Committes held the discussions with 

(Patna) . the Director and- other Officers of पाल 
. ) Department. of Welfare of Scheduled Castes 

है... थे and Scheduled Tribes of the Bihar State 
on the points of common Inierests as the 

" Committee on the Welfare of Scheduled 
- Castes and Schedulsd Tribes on Bihar was 
- away एप tour. . 

25. 4th October, 1993 6 The Committee reviewed the discussions 
- (Rexual) with the Secretary, Assam Legislative 

~ * on 25th Szptember, 1993 and with the 
L . Hon'ble Speaker Sikkim,. Legislative Assem- 

] bly on 28th September, 1993 at Guwhat] 
and Gapgtok respectively. 

26. Bih Octobeér, 1993 & The Committee reviewed the discussion 
(New Delhil) with the Welfare Department of Bihar 

e हि - State on 30th September, 1993 at Patna 

27, 141K October, 1993 7 " The Committee partly sciutinised the 
material received from the Commissloner 

. * & Secretary to Govt., Haryapa, Environ- 
. - - ment Department उप respect of Implemen- 
. ) tation of recommendations/ébservations 

as contained iIn the 18th report of the 
Commitiee concerning the Haryana State 

की 4 * i Board for the Prevention 2nd Control of 
T - . Water Pollution. 

.28, 2lst October, 1993 6 (D) Consideration of the papers placed 
: - before the Committee 

- . () Resamption of the scratiny of the . 
material received from the Commis- 
sloner & Secretary to Govt.,, Haryana 

. : Envitgpanment Department in respect 
.- - of implementation of recommeadations/ 
L ot . i observations as contdined in फिट 18th 

. report of the Committee concerping 
the Haryana State Board for पीठ 
Preveantion and Control of Water 

. " Pollution. |, . - - . - 

i 

- 29, 28th Octaber, 1993 8 (i) Oral examination of the representa- 
“tives of the Imrigation & Power 

nee . . . . Dezparimant In respect of noa-supply 
i .. of material resarding reservation/re- 

. preszatation of Scheduled Castes and 
e . +  Scheduled Tribes in: the Irrigation 

" . Department. 

(if) Oral examination of the representa- 
tives of the Enpvironment Department 

™ ! ] in respect of implementation of te- 
. - commeadationsfobsetvations as con- 
T . tained in the 18th report of the 
i s . : * Committee concerning the Haryana 
et .... रे . . % State Board for the Prevention and 

- v ¢ ++ Control of Water Pollution. 

Ay
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30, 12th November, 1593 

31, 18th November, 1993 

3% 23rd November, 1993 

33, 30th November, 1993 

पर) Scrutlny of _the material received 

' from” the Commissioner & .Secretary 

_ to Govt, Haryana, Welfare of 

< Schedules  Castes and Backward 

Classes in respect of implementations 

of recommendationsfobservations . . as 

contained [n the 18th report of the 

Committee concerning the General 

recommendations. 

(i) Consideration of the papers placed 

before the Commlttee- 

_ (i) Oral examination of the Finapcial 

1 Commissioner and Secretary  to 

Govetnment, Haryana,  Excise & 

Taxation Depariment was postponed. 

(एफ Oral examination of the Financial 

Commissioner & Secretary to Govern- 

ment, Haryana, Irrigation and Power 

Department was postponed. ) 

- (i) Consideration of the papers placed 

before the Committee. 

(ii)-Oral examination of the Financial 

Commissioner & Sccretary to Govern- 

ment, Haryapa Excise & Taxation 

Department regarding non-supply of 

material relating to the reservatio 

representation of Scheduled Castes and 

Scheduled Tribes. 

(ili) Postponment of oral examination of the 

Figancial Commissioner & Secretaty to 

Govt., Haryapa Irrigation & Power- 

Department concerning the implemen=- 

tation of Tecommendationsfobscrvations
 

of the Committee as contained in 

the l8th- report. of the Committce 

concerning the HacyanaState  Electricity 

Board because he was on toul. 

(i) Consideration of the papers placed 

before the Committee. 

(i) Oral examination of the Financial 

Commissioper & Secretary to. Govt., 

Haryana Irrigation and Power Depart- 

ment in respect of implementation of 

recommendationsfobservations 
as con 

tained 1o the 15¢h report of the Committe 

- concerping the Haryana State “Electti- 

city Board. 

Scrutiny of the material received from the 

Financial Commissipner & Secretary _to 

Government, Haryana Exclse -& Taxallon 

Department regatding reservationfrepresen- 

tation of Scheduled Castesand Scheduled 

Tribes in the Excise & Taxatlon Depart- 

ment.
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"34. 10th Decenber, 1993 

35. 16th December, 1993 

36. 22nd December, 1995 

37. 28th December, 1993 

13 
St 

T 38 29th December, 1993 

The Committee framed the questionnaire 
with regard to Haryana State Handloom 

+ apd Handicraft Corporation Limited. 

() Thecommittce postpored the oral 
examination of the Commissipner & 
Secretary to Govt., Haryana Local 
Bodies  Depattment inrespect of imple- 
mentation of recommendations/obser- 
_vations as contained inthe 18th report 
of the Committez concerning” Local 
Bodies Department 

(i) The Committee postponed the oral 
examination of the Financial Commissi- 
oner & Secretary to Govt., Haryana 
Labour Department in respect of 
implementation of recommendations/ 
observations ag contained in the 18th 
repori of the Committee concerning 
the Labour Department. 

(i) The Committee postponed oral exami- 
nation of the Commissioner & Seccretary 
to Govt.,, Haryapa, Industries Depart- 
ment in respect of Implementation of 
recommendations fobservations as 
contained 1in the 18th report of the 
Committee concerning the Haryana 
State Small Ipdustiies and Export 
Corporation Limited. 

Scrutiny of the material received from the 
Financial Commissioner &  Secretary 
to Govt., Haryana, Irrigation & Power 
Department regarding  reservation/ 
representation of Scheduled Castes and 
Scheduled Tribes in the Irrigation 
Department, 

(D Consideration of the papers plac 
before the Committee. 

(i) Framing of questionnalre, - of फिट 
material reteived from the Commissi- 
oner & Secretary to Govt., Haryana, 
Irrigation & Power Depariment regar- 
ding  reservation/represemtation of 
Scheduled Castesand Scheduled Tribes 
in the Irrigation Department. 

() Consideration of the papers placed 
before the Committee. 

(i) Oral examination of the Commissioner 
& Secretary to Govt., Haryana, Local 
Bodics Department in  respect of 
implementation of recommendations/ 
observations as contained उप the 18th 
report of the Committes conceIning 
the Local Bodies Department. 
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30, $th Janpary, 1994 5 

i (i) 

(एफ 

) v 

40. 18th Japunary, 1994 4 

' . (पर 

41. 25th January, 1994 4 

(1) 

The Commitlee postponed the oral 
examination of the Financial Commi- 
ssioner and Secretary to Government, 
Haryana Labour Department as he did 
not appear to attend the mesting. 

The Committee postponed the oral 
examination of the Commissioner & 
Secretary to Govt., Haryapa Industriés 
Department. 

(1) Consideration of the papers placed 
before the Committee. 

Oral examination of the Commissioner 
& Secretary to Govt.,, Haryana, Indus- 
tries Department in respect of imple- 
mentation of recommendations/obser- 
vations as contained Inthe 18th report 
of the Committee concerning the 
Haryana State Small Industries & 
Export Corporation. 

Oral examination of the Commissioner 
& Secretary to Govt., Haryana, Town 
& Country Planning Department in 
respect of implementationof reccommen- 
dations/ observations as' coatained In 
the 18th report of the Commitice 
concerning the Haryapa Urban De- 
velopment Authotity. 

Oral examination of the Commissioner 
& Secretary to Govt.,, Haryana, Co- 
operation Department I respect "एव 
implementation of recommendations/ 
observations as contained inthe 18th 
report of the Committee Concerning 
the Haryana, State Federation. Consu- 
mers Wholesale Limited. गो 

(i) Consideration of the papers placed 
before the Committes. 

Oral examination of the Financial 
Commissioner ‘& Secretary to Govt., 

Haryana, BEducation Department in 
respect of implementation of recommen- 
dations/obscrvations as contained in 
the 18th report of the Commitiee 
concerning the Education Department. 

(i) Consideration of the papers placed 
before the Committee. 

Oral examination of the Financial 
Commissioner & Secretary to Govt, 
Haryana, Home Department In fespect 
of implementationof recommendationsf 
observations 2s contained In the 18th 

report of the Committce concerning the 
Pnlice Department.
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(iiiy Oral examination of the Financial 
Commissioner & Secretary (0 Govt., 
Haryana Labour Department in res- 

) ) pect of implementation of recommenda 
atipnsfobservations as contined in the 

* 18th report of the Committee concern- 
ing the Labour Department. 

42, 3lst January, 1994 . 5 Oral examination of the Commissioner& 
ः ' v Secretary to Govt., Haryana Public Works 

(B&R) Department in respect of Implemen- 
tation of recommendations/ observations 83 
contained In the 18th report of the 
Committee concerning” the--Public --Works 
(B&R) Department.. 

43. 8th February, 1994 5 * (i) Consideration o the papers .placed 
. दे before the :Committee. 

(i) Resumptionof the oral examination of 
the Commissioner & Secretary toGovt., 
Haryana Public Works (B&R) Depart- 
ment in respect of Implementation एव 
fecommendationfobservations as  co- 
tained inthe 18th report of the Commi- 
tiece concerning the Public Works 

- (B&R) Depariment. 

44, 14th Februrary, 1994 3 ' () Consideration of the papers placed 
before the Committee. 

(i) Drafting ofthe report ofthe Committee. 

45. 21st Februury, 1994 4 Finalisation of the riport of the Committes. 

Report Presented 

The Committec presented its Eighteenth Report for the year 
1993-94 to the House 17th March, 1994, 

Proeedings 

A record of the proceedings of the Committee has been 
kept in the Haryana Vidhan Sabha Secretariat. 

हो
."
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. by the Hon. Speaker. 

o लक * 2 . K ' 

COMMITTEE ON GOVERNMENT ASSURANCES - 

The Committee on- Govt. Assurances .for the year 1993-94 

consisting of nine Members was nominated by the Hon. Speaker 

on 19th April, 1993 and Sh. Verender Singh, M. L. A, Member 

of the Committee was nomioated as Chairman of the Committee - 

The names of the Members of the Committée and number 

of meetings attended by each of them, out of the total number 

. of 54 meetings (this number included two meetings when business 

could not transacted for want of Quorum) held during the period 

under review, are given below धन . 

Sr.  Name of Member . Number of . 

No. . meetings 
attended 

*1. 30, Verender Singh ' गम रद sme 15 15 

.. .**2. Sh. Amar Singh Dhanak . L 2 

““a#33, Sh, Mohan Lal Pippal 17 

.4 Sh. Birender Singh . हि 20 

"~ “ 5 Dr. Om Parkash Sharma 12 

. 6. Mobd. Aslam Khan _ ., N 

. 7. Sh. Balwant Singh ~ 53 

. 8. Sh. Ramesh Kumar : 51 

* 9, Sh. Affar Singh - 46 

10, Sh. Zakir Hussain ‘ 18 

11. Sh. Su_l]'-eet Kumar |, 36 

न कककक] 2, Sh. Chhattar Singh Chauhan 38 

LU 
Sh. Verender 'Singh,"—_“_*—____—_‘—_fl_wm. L. A. resigned from the Membeérskip/ Chair- 

_manship of the Committee w. e. दि 29th July, 1993. 

छा, Amar Singh Dhanak, M. L. A. was gominated MemberfChajrman 

- of the Committee w.c.l. 18th August, 1993 and resigned from the mem- 

of the Committee w.e.f; 11th May, 1993. 

bership/ Chairmanship of the Committee w.e.f. 4th Qctober. 1993, 

Sh. Mohan Lzl Pippal, M. L. A. was nominated Member/Chaitman of the 

Committee w.e.f. 18th November 1993. 

"80. Chhattar Singh Chaghan, M,L.A. was nominated as Special Invites 

47
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MEETINGS HELD AND BUSINESS TRANSACTED 

3. The details showing the dates of meetings the number 
of Members present and the business transacted at each meeting 
are given below 

Sf,  Dite of Meeting  Nuriber 6F 
No. Members 

presented 

Businass tiatidacied - 

1, 27th April, 1993 

2. 3rd May, 1993 

3. 10th May, 1993 

4. 17th May, 1993 

3. 24th May, 1993 

6. 3151 May, 1993 

7. 7th June, 1993 

8, l4th June, 1993 

9. 16th Juge, 1993 
(New Delhii) 

10, 17th Fune, 1993 
(New Delh ) 

11 2151 Juge, 1993 

12. 28th June, 1993 

13, 5h Jyly, 1993 

Discussion was held regarding scope apd function$ एव the Compnittes. 

Scrutiny एव. the stdtemeni of aisurces 
givenby the Ministers on the floor of the 
House during thé . Sessfonheld in the 
Month of July, 1992. 

Scrutiny of repltés receivéed froin variolis Govt,, Departments with regard to imple- 
mentation of the outstandipg assurapces 

No business was transacted for want of 
Quorum. ) 

Scrutiny of repites Tacéived from the various 
Govt., Departinients with  regard tg_ Isple- 
mentation of the outstanding assurances, 

Scrutiny _o‘f' tepiies Teceived from the various 
Govt,, Départments, with _regard fo imple- 
mentation of the outstanding assurances. 

i 1l . न जे. - 

Scrutiny of repifes received from the 
vadous Govt, Departments with regard to 
implementation of the outstanding assurances. 

Scrutiay of replics received from the varions 
Government Departiients with regard to 
Implementation of the outstanding assurances. 

Scrutiny of replies received from the varlous 
Goveramient Departments with regdrd ip 

Implementation of the outstanding assurances. 

Scrutiny of replies recéived from the 
varlous Government Departments  with 
régird to  impleméntdtion of the out- 
standipg. assurances. 

Oral examination of representatives of tho 
Cooperation Departiient” - In respect of 
implementation of the outstanding assyrancey. 

Oral' examinaifon of representation  of 
the . P.W.(B & R) Department. in respect of 
Implemertation ofthe autstanding assurapces. 

(D Conpsideration of the papers placed 
before the Committee.



[ 
. 

ot 

49 

14, 12th Fuly, 1993 .. 

15, 170 July, 1993 

16. 26th July, 1993 

17. 3ed Augitst; 1993 “ 

18, 9 August, 1993 

19. 16th Anghst; 1993 

20. 23kd August, 1993 

21. 1st September, 1993 

12, 7th September, 1993 

(1) Scrutiny of replies received from various 
Govt. Departments with  fegdfd 
to implementation of the outstanding 
assurances. 

(iii) Confirmation of proceedings. 

Postponement of oral exdminatlon of repre- 
sentatives of the Education Department in 
respect of implementation of the outstanding 
assurances 

(i) Conslderation’ of the papers placed 
before the Committee. 

(ii) Scrutiny of replles received from 
varipus Govt., Departments पा 
respect of implementation of outstanding 
assurinces. 

Oral examination of representative of the 

P.W.D. (B. & R.) पा tespect of implemen- 
tation of the outstanding assurances. 

(i) Consideration: of ‘the papers placed 

befare the Committee. 

(i) Scrutiny of replies received from the 
various Govt., Departments in res- 

poct of Implementatish of tho out- 
standing assurances.. 

Consideration of non-appearance of the 

Departmental Representative of the Education 

Department. . 

Oral examination of representative of the 
P.W.D. (Pubiic Health) in respect of imple- 
.mentation of the cutstanding assurances. 

(i) Consideration of the papers placed 

before the Committee. 

(i) Scratiny of replies received fromthe 
various Govt, Depattmerts In respect 
of implementation of फिर outstandin 
assurances. 

The Committee decided to undertake the 
study tour to theStates of Keraja, Karanpa- 
taka and the Union Térritory of Laksh- 
ld9w93|33p from 30th October to 11th November 

Scrutiny of replies received from thevarious 
Govt., Depattments in fespect of Imple- 

mentation of the outstapding assurances.
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“23"'9th Septembef, 1993 
(New Delhi) - 

24. 10th September, 1993 
. (NewDelhl) 

25, 13th September, 1993 

. 

an. ez b 

26, '20th September; 1993 

W I 

28. 4th Getuber, 1993 

# 29.. 11th October, 1993 

T s 

" 30, 19th Qctober, 1993 

27. 28th Seplember, 1993 

g 

"*as contained in 

N 
Scrutiny of replies received from the frri 
gation & Power Department. with regard 
to implementation of the outstanding assu- 
rances as contaiped inthe 24th Report of 
the ‘Committee, 

() Scrutiny of replies received from 
. Education Department with regard to 

* implementation of the outstanding 
assurances, 

(i) Confirmationof proceedings. 

Scrutiny of replies received from the various 
Govt.,, Depariments with regard to imple- 
mentation of the outstanding assurances as 
contained Inthe 24th  Report of the 
Committee, 

() The Committee decided to post- 
poned the study tour to the Statesf 
Unlon Territory of Lakshdweep, kerala 
1Elgngd3 Karnataka w.e.fi 30th October; 

(i) Scrutiny of replies received fromthe 

various Govt., Depattments with regard 
to Implementation of the outst2nding 
-assurances as contained in the 24¢h 
Report of the Committee. 

Scrutiny of the Teplies received from various 
Govt, Departments with regard to Imple- 

mentation ofthe outstanding assurapces 
as contained inthe 24th Report of the 
Committee. * - 

() The Committee' decided to hold its 
meetings Haryana . Bhawan, New, 
Delhi on 14th and 15th October, 1993 

(तो Scrutiny of replies received from पीठ 
i varfous Oovt., Departments wit hregard 

to implementation of the outstanding 
assurances as coatained in the 2d4th 
Report of the Committee. 

Scrutiny of replies recelved from- the vazious 
Govt., Departments with regard  to imple- 
mentation of the outstapnding assyrances as 
contdined in the 24th Report of the 

. Cmmittes Qe P 

() Scrutiny of replies received from the 
‘varipus Govt.,, Deparftments with regard to 
 implementationofthe outstanding assurances 

the 24th Report of the 
Committee. - 

K - - 

(i) The Committee decided to hold 
meetings at Haryapa DBhawan, New 
Delhi on 23th and 29th October, 1993, 

t 
. 
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31. 26th October, 1593 [ ‘Scrutiny of the Statement of Assurances 

L= given by the Ministers onthe floor of the 

the House during the Session held” in the 

month of December. 1992 Y 

32. 2nd November, 1993 4 (i) Conslderation of papers placed befofe 
) the Committee. B 

(i) Scrutiny.< of replics received from the 
varipus Govt.,, Depatiments with regard 
implementation of the outstapding 
agsyrances as contalped in the 24th 
Report of the Committee. - * 

.33, 8th November, 199 3 2 No business was ‘transacted for want of 
i दि Quorum- 

34. I6th November, 1993 3 Scrutiny of Teplies received from the vatipus 
Govt., Deptts. with regard to Implementa~ 

tion of the outstandlng assurances. - : . 

35: 22nd November, 199 3 Do 

36. 30th November, 1993. 6 Do . 

37. 6th December, 1993 6 Do ' -~ 

38. 13th December, 1993 5 (0) Consideration of papers placed beforo 
the Committees न» ० 

(पा Oral examination of the Departmental 
representatives of Irrigation & Power 
Deptt. (FPower & HSEB) In respect of 
outstanding -assurances दी 

39. 22nd December, 1993 8 () Scrutiny’ of < Teplies.reccived from’ the 
various Govt., Deptts. with regard to 

Lf _ - implementation of the outstandiog 
.. L - assurances. : 

40. 29th December, 1993 6 Do 

वी. '3rd Japuary, 1994 C 4 (9) Scratiny of.feplies received from.the 
various Govt.,Departments with regard 
to Implementation of the outstanding 

. ८ पर ‘assurances. _ 
A - - = 

- - - (3i):Consideration of papers placed before 
the Committee. 

42. Mh Janvary, 1994 6  ‘The: Committee framed the Questioncaire 
(Dew Delhi) i to.be discussed . with the Sister Committes 

- : of the - Tamil Nade Karpataka & 

- e e Andhra Pradesh.! s - . . T 

43. 10th January, 1994 § _ _Discussion with the Secretary of Tamil 
(Madras} Nadu Legislative Assembly regarding maitecs 

एव common Interestand other developmenta 
activities. 

44, 13th Fanuary, 1994 4 Review of 24th Report of the Committee. 
{(Kanya Kumarij
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45, }Sl,_h, Janudry, 1994 5 Discussion with the Secretary of Karnataka 
- "' (Bangalore) Legislative Assembly regarding matter on 
oo o ¢ommon Interest and other developmental 

activities. 

46. 13th January, 1994 ’ 5 ' Discyssion with the Sister Committee of 
{(Hyderabad) T Andhra Pradesh Assembly. 

"वा. 20th Japuary 1994 6 Committee reviewed the discyssfon held 
i (N,e_wl),‘e__]hi) . during its tour tothe Statesof Tamil Nadu e 

Karpataka apd Apdhra Pradesh. 

‘48, 24th Japuary, 1994 7 Scrutiny of replies received from the 
varipus Govt., D'cpa_l‘tm__en__ls | regard 

to implementation” of “the outstapding 
assorances. 

"= 49. 3lst January, 1994 7 Confirmation of proceedings. 

50, 7th February, 1994 g Scrutiny of replies recelved from the various 
Govt., Departments with regard to imple- 
mentation of the'sutstanding assprances. 

51. l4th Febryary, 1994 7 Do 

52. 21st Febryary, 1994 6 - Do 

537 22pd March, 1994 & . Scrutiny .of replies received from thevarious 
Govt,, Departments with regard to imple- 

.- . mentation of the outstanding assurances as 
Lo ‘contalned In the 24th Report of the 

. e ; Commiitiee 
54. 281 March, 1994 6 Do 

- 

_Presentation of the Report 

. « The 25th Report of the Committee on Govt. Assurances of 
" the Haryana Vidhan Sabha was presented to the House on 17th 
March, 1994, 

Meetings at .places other than Chandigarh 

* The Committes held its meetings at New Delhi छा 16-6-93, 
17-6-93, 9.9-93, 10-9-93, 7-1-94, 20-1-94, Madras on 10-1-94, Kanya 

.. Kumari 13-1-94, Bangalore on 15-1-94 & at Hyderabad on 18-1-94. 

Proceedings 

. A record of the proceedings of the meetings of the Committee 
has been” kept in the Haryana Vidhan Sabha Secretariat. 

M
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COMMITTEE ON SUBORDINATE LEGISLATION 

The Committee, consisting of eight Members of the Haryana 
Vidhan Sabha, including the Advocate General, Haryana, was 
nominated by the Hop’ble Speaker on the 19th April; 1993 and - 
notified vide Notification No. HVS-LA(Sub-Leg)-1/1993-94/25, "dated’ 
the 20th April, 1993. 

Shri Hari Singh Nalwa was appointed as the Chairman 
of “the Committee by the Speaker. 

The Committee held 66 meetings during the period under 
review, ' 

The name of Members and number of meetings attended 
by each of them are shown in the following table. 

' %_r गा of Members Number of 
' No. 7 ’ ’ meetings 

: attended 

1. Shri Hari Singh Nalwa 58 

2. #*Shrj Phool Chand Mullana 14 
* 3, Shri Birender Singh ' 24 

4, Shri Om Parkash Beri 59 

5. Shri Surgj Bhan Kajal i 35 
-. 6. Shri Krishan Lal =~ 56 

7. Shri Karan Singh Palal . 57 
8. **Shri Chander Mohan " Nil 

9. Advocate General Nil 
- “ - 

रन Phool Chand Mylland, M. L. A., resigned from the Membership of रोग Phool Chand Mullags, M. L. A., resizned from the Membership of tho 
Committee with efféct from 6th’ August, 1993 (forenoon)on his appointment as 

* Ryies Serutinised 

The Committee scrutinised the following Rules :— 

1. The Haryana Development and Regulation of Urban 

" Areas Rules 1976 framed under the -Haryana. Deyelopment and 

~ Regulations of Urban Arcas Act, 1975. 

2. The Rules, Bye-Laws and Regulations made under -the 

Punjab Agricultural Produce Markets Act, 1961. 

53
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‘The dates of the meetings, the numbers of Members and 

d at cach meeting are given below :— 
¥ 

—— 

Sr.  Date of meeting Number of 
No. Members 

Present 

Business Transacted 

I 2 3 -4 

1. 5th May, 1993 < 

2. 10th May, 1593 

3. 18thMay, 1993 

4, 26th May, 1993 

- 4 
L 

5. 2nd June, 1993 

_ 6. 9th June, 1993 

4 

7. 16th June, 1993 

8. 23rd June, 1993 

- b - 

2 - - 

+9,:30th June, 1993 

I - L - . P 
चल 

10, 7th July, 1993 

. Respmption of scrutiny 

L 

1. Welcome address by the Secretary 
Harvana Vidhan Sabha. 

2. Discussion on the Scope and functions of 

the Committee. . - 

Selection of Rules for Scrutiny. 

Scrutiny of the Haryana Development and 

Regulation of Urban’ Aréas Rules, 1976 

framed under the Haryana Development 

and Regulation of Urban Areas, Act, 1975 

Resumption of Scrutiny of the Haryan® 

Development and Regulation of Urban 

.Areas Rules, 1976 framed -under the 

Haryana Development. and Regulation of 

Urban' Areas Act, 1975, . 

Resumption of scrutiny of the Haryana 

Development and Regulationof Utban Areuis 

Rules 1976framed under theHaryana Develop- 

l9me7nt and Regulation of Urban Areas Act, 
5. - - . 

- - - i 

The Committee. Placed on record thelr .deep 

sense of gricf and sorrow-at the most Aj-.mti; 

mely death of Sardar Harcharan Singh Ajnala, 

Speaker, Punjab Vidhan Sabha 

Resumption of scrutiny of the Haryana 

Development and Regulation of Urban Areas 

Rules 1976 framed under ~ the Haryana 

Decvelopment and Regulation of Urban Arcas 

Act, 1975. = 

of the Haryans 

Development and Regulation of Urgban 

Areds Rules 1976 framed under the Haryans 

Development and Regulation -of Urban 
Areas, Act, 1975, 

Resumption of scrutisy of the Haryana 
Develgpment and Regulat on of Urban Areds 

Rules 1976 framed under the HaryanaDevelop- 

ment and Regulation of Urtban Areas Act, 

1975, - ... - « 

Resumptlon of seratiny व (एड Haryana Déve- 
lopment and Regulation of Urban Areda 

‘Rules 1976 framed under the HaryanaDeve. 

i
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11, 14th July, 1993 é Resumption of scruting. of the Haryana Deve- 

s - 

12. 21st'July, 1993 

13, 27th July, 1993 

14, 28th Joly, 1993 

15, "376 August, 1993 - 

- 
- - 

16. 4th August,. 1993 

\ ही 

7, 10th August, 1993 

18. 17th August, 1993. 
[ - 

] a 

19, 24th August, 1993 

20, 8th September, 1993 
- = 

¥ 21. 13th September, 1993 

Ve Ty है 

"" 23, 23nd September; 1993 

¢, »23..28th September, 1993 

s जि L 

lopment and Regulation of Urban Areas Rules 

1976 framed under the Haryana Development 

and Regulation of Urban Areas Act, 1975. 

7 Resumption of scrutiny of the Haryana Deve- 

lopment and Regulation of Urban Areas Rules 

-1976 framed under the Haryana Develgpment 

and Regulation of Urban Areas Act, 1975. 

7 Resumption of scrutiny of the Haryana 

ः ‘Develooment and Regulation of Urban 

_ Areas Rules 1976 framed under the Haryana 

'AcDeveloos.ment and Regulation of Urban Areas 

t, 1975. - 

6 Resumption of scrutiny of the Haryana 

Development and  Regulation of Urban 

Areas Rules 1975 framed under the Haryana 

Development and Regulation of Urban 
Areas Act, 1975. 

7 Oral examination of the representatives of the 

‘Town and Country' Planning Depariment. 
in respect of the Haryana D evelopment and: 

Regulation of Urban Arcas Rules 1976 framed 
under the Haryana Development and _ Reg- 

vlation of Urban Areas-Act, 1975." - 

7 ¢ Scrutiny of the Haryana Minerals (Vesting 

of .Rights) Rules, 1979 framed under the 
. - Haryana Minerals (Vesting of Rights) Act, 

1973, 

5 Resumption of ‘scrutiny of the Haryand 
Minerals ( Vesting of Rights) .Rules, 1979 

N ‘framed under the Haryana Miperals (Vesting 
.of Rights) Act, 1973. " 

5 Resumption of scrutiny of the Haryana Mioe- 

* erals (Vesting of Rights) Rules, 1979 framed 

_under the Haryana Minerals' (Vesting of 
‘Rights). Act, 1973, 

5  .Resumption of scrutiny of the Haryana 

Minerals (Vesting~ of Rights) Rules, 1979 

framed: under the Haryana Minerals 
(Vesting of Rights) Act, 1973. 

5 Scrutiny of the Riles Bye-Laws and Regula- 
tions made under the Punjab Agricultural 
Produce Markets Act, 1961. 

6 Resumption -of Scrutiny of the Rules, Bye- 
Lyws and Regulations made under the Funjab 
Agricultural Produce Markets Act, 1961, 

& _ Resumption .of “scrutiny of the Rules, Bye 
Laws आते Regulations made under the Punjab 

- Agricultural Produce Markets Act, 1961, 

5.  -Resuuation of ‘scrutiny’ of- the Rules, Bye- 
.- ‘'Laws and Regulations made . under  the 

_lPugsnlj_a'b Agriculturai Produce Markets Act,
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4. joi Septemibér, 1993 3 Résisinption of scrutiny of पीठ Rules; ByeLaws ः and Regulations made under the Punjab 
Agricultural Produce Matkets Act, 1961, 

25, 5th October, 1993 5 Resumption of scrutiny of the Rules, Bye-Laws 
and Regulations made dndér पाए Pihjab 
‘Agricultural Produce Markets Act, 1961. 

26. 6th October, 1993 5 Resumption of scrutiny of the Rules, Bye-Lawa - and, Regulations made under the .Punjab 
Agricultural Produce Markeis Act, 1961, 

27. 12th Qectgbér; 1993 5 Restifnption of scrutiny of the Rules, Bye- 
Laws and Regulations Made under the Punjab 
Agricultural Produce Markets Act, 1961 

28 "13th October, 1953 5 Refimption of scrutiny of the Rules, Bye- 
Laws and Regulations made under the Punja b, 
Agricultural Prodece Markets Act, 1961, 

19 l9th"'0c‘lo"bér'.‘ 1983 6 Resumptign of scrutiny of the Ru"les;Bye-”L'aw"s' - an_‘Ag.d_ Regulations made under the Punjab - - - ‘Agricultural Produce Markets Act, 1961 

30 20th Ociboer, 1993 [ Reésumption of scrutiny of the Rules, Bye- 
aws and Regulations made under the Punjab 

Aguricultural Produce Markets, Act, 1961, 

31 26th Ocigber; 1993 4 Resumption of scrutiny of the Rules, Bye- 
Laws and Regulations made under the Punjab 
Agricultural Produce Markets Act, 1961, 

32 27th Octobér, 1995 s Resumption of scruting of the Rules, Bye- - Laws and Regulations made under the Punjab 
Agricultural Produce Markets Act, 1961 

33 25d November, 1993 3 . Resumpiion of scritiny of the Riiles, Bye- 
Laws and Regulations made under the Pupjab 
Agricultural Produce Markets Act, 1961 

34 31d Novembeér, 1993 3 Résumption of scrutisy of the Rutlés, Bye- 
- Laws and Regulations made under the Punjah. 

Agricutural Produce Market Act, 1961 

35 9th November, 1993 1 Meeting adjourned for want of quorum _ 

36 10th November, 1993 | Meeting adjourped for want of quofum- 

37 16th November, 1993 5 Resumption of scrutiny of 4 the Ruyles, Bye- ः Laws and ८8018 made एपतिटा the Pinjab - Agricultura]l Produce Markets Act, 1961 . 

38 17th Ngovember, 1993 5 Scrutiny of the Haryana State rfi\gr]c:_ullural' * Marketing Board Services Rillés; 1574 framed 
under the Punjab Agricultural Produce 
Markets Act, 1961 , 

39 2280 NpVember; 1993 3 Oral eXamination bf thé feptesEntatives of 
the Agriculture Department in respéct of the 
Rules, Bye-Laws and Regulatipns made under 
the Punjab Agricultural Produce Marknte 

A
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40 23rd Novermber, 1993 3 Resumption of oral examipation of the, rep- 
T féséntatives of the Agriculture. Departmént 

il respect of the Rules,Bye-Laws and Regula- 
tions made under the Punjab Agricu)tural 

' -Prbduce Markets Act, 1961 

41 30th November, 1993 5 Resumption of oral examination of the repre-. 
' sertatives of the Agriculture ;Department 

ip-respect of the Ru!e_s,h_Bye-La_ws and Regula- 
tions made wunder the Punjab Agriculturat 
roduce Markets Act, 1961 

- 
42 दि Decenitidz, 1993 4 RéSumption of oral eamination of the tepre- 

sentatives of the Agriculture Departmentsin 
respect of the Rule,Bye:Laws and Regulatibns _ 
made under the Pojab Agricultural Produce,ram, 
Markets Act, 1961. h हा 

e flp/f:‘- 
43. Tth December, 1993 4 Scrutiny of the implementation of - reco“mril!a:“." 

dationsfobservations as contained in रन: 
Report of the Committee on Subordinate 
Lagislation. 

44, 8th December, 1993 4 Resumption of scrutiny of the implementation 
of liccomme ndations/observalipns as contaircfdb'_n 
का 17th Reportof the Cohimittee 6n Siibordi- 
tiate Legislation. 

शरद कि वि [ए) Ny . कर .. 

. 14th Dicaibior, 1993 4 Reésumption of scruitiny of the Implementation 
1 of recommendationsfobservations as contained 

in 17th Report of the Committee on Subordi- 
" date Legistation. 

ही किट “ढा कि - PN 
46, 215 December; 1993 4 _'Resqnmptl‘on of oral examination of therepre- 

sentatives of the Agriculture Department in 
raspect of पाए Rules, Bye-Laws and Regulations 
made under thé Punjab Agricultural Produec 

- Markets Act, 1961. 

वी; उस Decembir, 1963 4 Confirmatlon of Proceedings 

48. 27th December, 1993 4 Resumpt.ou of oral examination of the repre- 
sentatves of the Agrculture Department पा 
tespect of the Rules, Bye-Laws and Regufa- 
tions framed under the Punjab Agricultural 
Produce Markets Act, 1961, 
i I 

Resumption of oral examination of the 
representatives of फिट Agricultore Depart- 
ment in respect of the Rules, Bye-Laws and 
Regulations framed under the Punjab Agri- 
cultuzal Produce ‘Markets Act, 1961, 

45, दिए Deternber; 1893 s e 

L. et W के oy g 
50. 4th JAnvdry, 1994 5 Resumption of oral examination of the repre- 

ही sentatives of the Agriculture Department In 
- respect of the Rules, Bye-Laws and, Regula- 

tions framed under thg Punjab Agriculturai 
Produce Markets Act, 1961, 

o <. Y e oy - [ . 

* डी. 5th Januaiy, 1994 5 Resumption of oral examinatign of the repres 
ः sentatives of the Agriculture Deparlment in 

. respect of the Rules, Bye-Laws, and A__‘Regu_la- 
lations framed wunder th¢ Pudjab Agricil- 

- tiral Praducs Markests Aot 1961,



32 IO‘thI:Janua-ry: 1994 
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53: 11th Janvary, 1994 

LI 

54, 18th January, 1994 
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57, 1st February, 1994 

_58. Tt.h February, 1994 

- r 

* ड़ 

7’59, 14th February, 1994 

_ 60, 16th February, 1994 

i 

i . 

55. 24th January, 1994 

756, 25th January, 1994 

] 6 

5 

5 

Resumption of scrutiny of the Haryana 
Deévelopment and Regulation of Urbap 
Areas Rules, 1976 framed under the Haryana 
Development and Regulation of Urban 
Areas  Act, 1975, T 

पक 4 ! i 

Resumption of oral examination of the repre- 
sentatives of the Town and Country Planning 
Department inrespect of the HaryanaDevelop. 
ment and Regulation of Urban Areas Rules, 
1976 framed under the Haryana Develgpment 
apd Regulatign of Urban Areas Act, 1975. 

Resumption of scrutiny of the Rules, Bye- 
Laws and Regulations made under the Punjab 
Agricultural Produce Markets Act, 1961. 

Resumption of oral examinatipn of the fepre- 
sentatives of the Agriculture D epartment हा 
respect of the Rules, Bye-law-and Regulations 
made under the Punjab Agricultural Produce 
Markets Act, 1961. _ . . . . 

Resuription of oral examination of the repre- 
sentatives of the Agricuiture Department in 
respect of Rules, Bye-Laws and Regulations 
made under the Punjab. Agricultural Produce 
Markets Act, 1961. * T 

1. Scrutiny of replies received from the 
Agriculture Department in regard 10 the 
recommendations/observations made by the 
Committee in fespect of Punjab Agricultural 
Produce Markets Act, 1961. 

2. The Committee decided to undertake a 
study tourto the States of Tamil Nadu 
and ‘the Union Territory एव Andaman and 
Nicobar Islands from 20th to 3lst' 
March, 1994, . - 

1. Postponment of oral examinaiion of 
the representatives of the Agriculture 
Department{Marketing Board, Haryana. 

2, The Committee drafted and finalised the 
fivst part of the 25th Report of the Commi- 
ttee forthe year 1993-94. 

3, The Committes reviewed its study tour to 
the other States and decided to hold its 

..heeting at Tirumala. (Andhra. Pradesh) 
on the 26th March, 1994. की 

Resumption of oral examinationof the repre- 
seatatives of the Agriculture Department 
in respect of the Rules, Bye-Laws and 
Regulations made under the Punjab 
Agricultural Produce Markets Act, 196 1 

5 . The Committee drafted 2ud Part of the 25th 
, Report of the Committee for the year 1993-94. 
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61. 218 February,1994 * 6 * 1. The Committes drafted and finalised its 
लि Twenty, fiith Report for the year 199 3-94. 

T i N . [} 

N P 2, Confirmation of'Proceed'_hings. T 

62. 16th March, 1994  , 6 1. The Committee decided to cancel its tour 

' programme to- the State of Tamil Nadu 

¢ and the Union Tefritory of Andaman & 

Nicobar Istands commencing from the 20th 
March, 1994, 

+ 2. The Committee declded to hold its 
next meetings at Shimla on 29th  and 
30th March, 1994, ' 

63, 225d March, 1994 5 The Committes scrutinised the Teplies reccived 

from the Gov¥t., in regard to पी recommen- 

dationsfobservations made by the Committes 

invarious rules contamed in the 17th Report. 

64. 23th March, 1994 [ Resumption of scrutiny of implementation 

of recommendationsfobservations cont2ined 
in its 17th Report. 

.65. 29th March, 1994 3 Resumption of the scrutiny of replies received 

from the Govt.inregard to the implementations/ 
observations made by the Commitice In the 

various rules contalned in the 17th Report एव 

the Commitiee on Subordinate Legislation. 

After going through the replies received from 

the Govt., in tespect of the Punjab Sugarcane 

(Regulation of Purchase and Supply) Raules, 

1958 framed under the Punjab Sugarcane 

(Regulation of _Purchase and Supply) 

Act, 1953, the Committeg noted that the 
action taken by the Govt., on the recommen- 

' dationsfobservatigns in its 17th Report is 

being fuoily implemented. : 

66. 30th March, 1994 2 Meeting adjourned for want of quorum. 
(Shimla) 

Meeting at places other than Chandigach | C T 

The Committee held its meetings at Simla on 29th and 30th 
Mazrch, 1994. 

Report Presentfed 

The Committee presented to .the House its. 25th Report_ 

for the year 1993-94 on the 17th’ March, 1994. : 

Proceedings 

A record of the proceedings of the Committée has been 

kept in the. Haryana Vidhan Sabha Secretariat.’ ' 

| 
लग पर ये एव - 

. 
2 

- हि ला पा



COMMITTEE QF PRIVILEGES 1993-94 

The Committce of Privileges consisting of ten members was 
nominated by'-the Speaker ‘on>the 22nd April 1993 

< Shri Jaj Parkash, M.L.A, was appointed by ‘the Speéaker 
ag Chainman-of" the: Committee, The names of the members of 
the * Commiittee * aré as प्रेत — 

Shri उचा Parkash, M.L.A 

Shri Phusa Ram, M.UL.A, 

Shri Rajinder Singh Bisla, M.L.A. 

Shri Azmat Khan, M.L.A, 

*Shri  Brij Anand, M.L.A. 

Shri K, L. Sharma, M. L, A, 

Shri Amar Singh Dhanak, M.L.A 

Shri Jai Pal Singh, M.L.A 

Shri Surjit Kumar, M. L.A. G
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10. Shri Amic Chand Makkar, M.L.A. 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

*Shri Brij Anand, M.L.A., member of the committee of 
privileges resigned from the memmbership of the committee w.e.f 

- 11-5-1993 

Shri Suraj Mal, M.L.A. was nominated as member of the 
commitice against the eXisting vacancy w.ef 19-8-1993 

The Committee/hold/fixed a total number of 20 meetings 
during the period under review., The names of the members and 
the number of meetings attended by each of them are shown in 
the following table i— 

Sr. Name of members Number of 
No. meetings 

attended 

1 2 3 

1. Shri Jai Parkash, M.L'A. - 13 
. Shri Phusa Ram, M.L.A. Nil 

3. Shr Rajinder Singh Bisla, M.L.A, 12 

4. Shri Azmat: Khan, M.L.A 12 

5. Shri Suraj Mal, M.LA. - ' 4. 

6. Shri Jai Pal Singh, M.L.A. 18 
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4. Shai पं Anand, MLA. Nil 
8 Sbri K. L. Sharma, MLA. . Nif 

% हाई Amar Sipgh Phasak, MLA 13 
10... Shri Surjit Kumar, M.LA. 12 

1]. Shri Amic Chand Makkar, M.L.A. - 8 
. bl Wi LR का के W हज 

- 

..... 

1993. 

The following questions of alleged breach of privileges was re- 

ceived “during the’ period under review :— 

Question of breach of privilege received on 16-3-1994 given 
notice of by Shri Jagdish Nehra,' Parliamentary Affairs, Minister, 

" Haryana, against Shri Karan Singh Dalal M.L.A. regarding level- 
ling’ false and ™ baseless allegations against the Leader of the House, 
by making a mdétion"based on palpable falsehood, deliberately and 

knowingly with the an ulterior motive when the factual position 

Was -cl_aril‘fied' by the ‘Hon’ble Chief Minister on the floor ‘of the 
Housé' on' 15th March, 1994, 

M____ee_tin_g held and Business Transacted 

Sr. Date of—_-—___—__.__—wm'_eefing ‘Number Business transacted 
No. of members 
e . present: - et 

1. "7th April, 1933 7 The Committes Informally discussed the 

1 A 4t rules and procedurefdirections issued by the 
.Speaker under Rule 277 of the Rules of 
Procedure and Conduct of Business in the 
Haryana Legislative Asscmbly.



a 

2. 15th Aprll, 1993 

3. 21st Apsil, 1993 

4. 30th Apiil, 1993 

.3, 

L
I
 

I7th May, 1993 

The Committée considered and went thrgugh 

the contents of the privilege issues apgainst 

Sarvshri Sampat Singh, M.L.A. and Karan 

Singh .Dalal, M.L.A. The coples of the 

potices given of by Shri Mani Ram Kehat- 

wala and Ram Rattan, M.L.Ag, were deli- 
vered to all the members of the Committes, 

In the absence of Chairman, Shri Rajinder 

Singh Bisla, M.L.A. a member of the com- 

miltee was chosen to preside over the 
meeting. 

The Commiitee informally discussed the 

Rules of Procedure and Conduct of Busi- 

ness in the Haryana Legislative Assembly, 

specifically relatiog to the working एव com- 

mittee of privileges. The Committee also 

went through the contents of privilege Issue 

against Sarvshri Sampat Singh and Karan 

Singh Dalal, M.L.As. 

‘The Committee considered the privilege issue 

against Shri Sampat Siagh, M.L.A. and 

Leader of the Oppositlon for casting as- 

persions and reflection on the impartiality 

of the Speaker and -using derogatory re- 

marks in his statement published In various 

pewspapers on 4th March, 199 3. 

The Committee also decided to call Shri 
Mani Ram Kehwarwala, M.L.A. 25 witness 

to tender evideuce In the above matter. 

The Committez desired that extract of the 

proceedings of the House dated 4th{sth 
March, 1993 containlng the portion whereln 

Shri Sampat Singh tendered his unqualified 

apology, be made available to the Com- 

mittee In its next meeting. 

The Chairman Confirmed the proceedings of 

the meetings held on 5-2-92, 12-2-92, 1-5-92, 

27-7-92, 7-4-93 and 15-4-93. 

In the abscoce of the Chalrman, Shri 

Rajinder Singh Bista, a member of the com-~ 

mittee was chosen to preside over the 

meeting. ) 

The Committec decided to postpong the oral 

evidence of Shrl Mani. Ram Keharwala, 
M.L.A. on his request ता 17th May, 1993 

After Informal discussion the Committes 

recorded the oral evidence of Shri Mani 
Ram Keharwala, M.L.A. in regard to the 

question of alleged breach .of . privilege 
against Shri Sampat Slpgh, M.L.A. and 
Leader of Oppositign, on the impartialily 
of the Speaker and wusing derogatory Ie- 
marks In his staicment published in various 
nawsnZners on 4th March. 1993, 
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6. 25th May, 1993 

a 

7. 7th June, 1993 

8 _?.lst.'lune, 1993 

r 

9, 29th Jupe, 1993 

10. 6th July, 1993 

11, 28th July, 1993 
12. 18th August, 1993 

13, 24th Angust, 1993 
1 

*~14; 8th September, 1993 
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In the absence of Chairman, Shri Rajinder ~ 
Sipgh Bisla,- a member of the- Committee 

was chosen to preside over the meeting. 

The Committee recorded the oral evidence 
of Shyl Mani Ram Keharwala, M.L.A. In 

regard to the question of alleged breach of 

privilege against Shri Sampat Singh, M.L.A. . 

and Leader of Opposition on the Impar- 

tialit ¥ of the Speaker® and using ‘derogatory 

remarks in his statement published in various 

newspapers on 4th March, 1993 . 

Meeting adjourned for want of guorum. 

Do 

Do 

The request of Shri Mani Ram Kcharwala, 

M.L.A. for exiensjon of time for his o1al evi- 
dence. was acceded to by the committee. 

Meeting adjourned for want of quorum. 

The Committec drafted and finalised the 
first preliminary report with regard to the 
question of alleged breach of privilege 

against Shri Sampat Singh, M.L.A and 

Leader of Oppositionin regard to casting 

aspersions and reflection on the Impartiality 
of the Speaker and using derogatory re- 

marks in his statement published In various 
newspapers on 4h March, 1993. 

The Committee also drafted.. and finalised 
चाह first preliminary report with regard to 
the question of alleged breach of privilege 
against Shri Karan Singh Dalal, M.L.A. in 
regard to using abusive and threatening 
language to kill and intimidate him in re- 
lation to the discharge of his parllamentay 
dutles, in the presence of Sarvshrl Mohd. 

ilyas, Shakrulla Khan, Mahender Partap - 

Singh, Raj Kumar, Dharambir Gauba, 

Joginder Singh, Mani Ram Keharwala and 

Chhattatpal Spgh, etc. etc. in the lobby of the 

House at about 3.00 P,M . on the 11th March, 
1993, 

The Commities authorised the Chalrman to 
sign and present these preliminary report to o PR R 
the House. 

Proceedings of the meetings of the com- 
mittee held on 21-4-93, 30-4-93 and 17-5-93 
were also conpfitmed. 

The Committee considered the pending pri- 
vilege lssug against Shri Karan Sipgh Dalal, 

[ ¥ 1 

Do
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16, 6th October, 1993 

17. 190. Qctober, 1993 

18. 5th January, 1994 

159, 21st February, 1994 

LY 

Singh, a member of the committee was 
chosen to preside over the megting. After 
Informal discussion the meeting dispersed due 
to, non-appearance apd in the absence of 
intimatipn from the complainant Shri Ram 
Rattan, M.L.A. 
[ . 
The Commitice recorded the oral gvidence 
of Shii Ram Rattan, M.L.A. पूछ regard (७ 
the,question of alleged breach एव orivilege 
against Shri Katan Singh Dalal, M, L.A. In repard to using abusive.,and _ threatening 
lanpuage to- kill and Inilmiddte him in 
telation to the discharge of. his_parliamentary 
duties, in the presence of Sarvshii M olid. 
Llyas, Shakrulla Khan, Mahender _Partap 
Singh, Raj Kumar, Dharmbir Gauba, 
Joginder Singh, Mani Ram «Keharwala End 
Chhattarpal Singh, etc. " हुए," in the lobby 

*of the House at about 3.00P.M. on 1lth 
March, 1993, 

The Commiitee was उठ Informed abblt 
the absence of preceedent in Haryapa ¥i- dhan Sabha Secretariat whén.any > Minister wa$ cited as witness and he was summoned 
to, tender evidence in the matter of alleged 
breach of privilege. 
d - 

Proceedings of the meeting of the com- 
mittee held on 18-3-93, 24-8.93 बाते 8.9-93 
were confirmed by the Chairman, 

After Informal discusslon the committeq 
recorded the oral evidence of Shri Shakrulla 
Khan, Minister, in regard to the question 
of alleged breach of privilege given notice 
of by Shri Ram Rattan, M.L.A. against 
Shii Karan Singh Dalal, M.L.A. 

The tommittee decided to summon Sarvshri 
Mohd. Ilyas, Mahender Partap Singh, 
Minister and Shri Raj Kumar, Parliamentary 
Secretary for tendeting their oral evidence 
beforé the commitiez in ifs next meeting, 

P_ro_ce"ed'ings of the meetings held on 21.9-93 
and 6-10-93 were confirmed by the Chairman, 

Meeting adjourned for want of quorum. 

The Committee drafted and finalised the 
Second Preliminary Report with the repard 
10 the question of alleged breach of pri- 
vilege agalnst Shrl Sampat Singh, M.L.A, 
and Leader of Oppositign in regard to 
casting aspersions and teflection on the .im- partiality of the Speaker and using dero- 
gatory remarks in his statement published 
in various newspapers on 4th March, 1993, 

The Committce also..drafted.,aiid . finalited 
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vilege given notice of by Shri Ram Rattan, 
M.L.A. ‘apainst .Shri ,Karan Singh Dalal, 
M.L.A. ‘in regard to using abusive .apd 
threatening ,Japgudge to kill and intimidate 
him पा .refation -to the discharge of पिंड 
arliamentary . dutles का -the -presence of 

Earvshrl Mohd. Ilyas, Shakrulla Khan, 
. Mahender Partap Singh, Raj Kumar, Dharm- 

bir “Gaunba, Joginder Singh, Mapi Ram 
. ‘Keharwala apd Chhattarpal” Singh,  efg. 

etc. पा फिट lobby of -the Hgpuse .about .3.00 
P.M. on the;1ith Maych, 1993. . 

ना N ‘The - Commitiee -authorised«the - Chairman to 
- sign and present :these prelimindry reports 

to the House, 

) ‘to the question of alleged breach of pric 

- - = - = Proceedings of the meeting of the Com-" 
साध दि: held1én 19-10:93 .were: confirmed by 
the Chairman. . 

20, 30th March, 1994 6 "The'following ‘documents were pIaced: before 
1the<commilttee for  taking .up - the privilege 

é\. - issue referred to by;the:House — 

g () The notife dated 16-3-94.given: by आप 
L . Jagdish. Nehra, Parliamentary. Affairs 

Minister,r Haryana, regarding the -pri- 
vilege jssue .against Shri-Karan Singh 
एंड, M.L.A. 

() The proceeding of the House dated 
~ 8th, 15th, & 16th March, 1994 .on .the 

subjcet. 

- ‘The matter placed before the Committes 
- == was considered at ~length.'~The Com=-— 

-mittee decided to discuss it in more de~ 
tails In next meeting. 

— 
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- . .- BUSINESS ADVISORY COMMITTEE . 
न, पा स्ख £ पद घड 7 रु कि 
एप 2, पट. Business- ‘Advisory Committee which was ordered to 
Lootinue for March Session’, 1993 on 11th February, 1993 continued 
“lo ) unétion upto.,17-8-1993 .and same was ordered to continue for 
3the - August “Session;*.1993 -on the: 18th August, 1993. 

e __._The" _C"o"_m"_.m'itt_e"‘e'l;w'h‘irc'_h‘l was ordered to continue for the 
. August/September - Session , 1993 held onme meeting ie. 30-8-1993. 
¢The+ names .of the Members ofi the Committee/Special Invitee and 
the meeting'' atferided’ by each Member are given below :— 

व Name of Member ये ¢ No.of mesting ‘Namé of Member -+ No. of meetings 
No. o attended 

el St 'I_'sh"w"a’r'""'S‘in:gh', Speaker, ‘Ex-Officio 1 
Chairman .o S 

‘)_};—:2._-71 ‘Shrlfl,B“h___ajan__#Lal,_ Chief, rNI___iIl_l:S__t(:l‘, Mewmber AT EPTRTRY, .'."'I'l -~ 

<r3:v-Shri*Jagdish' ‘Nehra,  Pirliamentiry Affairs 1 i 
Minister;, ‘Member - ~ - 

7.4, =Shri-AsGr Chaudhari, sPower ,Minister, Member l g 
" Shii” Bapsi, Lal, M.LA. * = - Member Nil ) 

v:6.% Shii ‘Sampat -Singh, M.L.A." Leader of || 
Opposition, Member - " 

इयर पं न N कै रा, S 
«Special: Tnvitee > 7 ? _ 

Shri Sumer .Chand Bhatt, Deputy Speaker 1 

Lo '..:;."_' e .Re.port Presented 
I 1 s, 

The following report was pressnted on the date noted 
against — - 

SNr. Subject of Report Date of 
0. . Presentation 

1 2 3 
; ~~ 

1. Recommendation regarding allocation of 30th August, 1993 <o 
time for transaction of Government L 
Business for the meetings of the e 
Vidhan Sabha held from the 30th 
August, 1993 to 2nd September, 1993 
ie. Obituary References, Papers to be 
Jlaid on the Table of the House, x 
Presentation of excess demands over 
grants and appropriations for the year 
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. - 1987-88,. Presentation of two preliminary . . = '+ . 
Reports "of the Committee of Privileges 
and extension of time for the presen- _ 

" tation of 'the final Reports thereon. 
. Discussion .and Voting on the excess  .% . P 

denidnds’ ‘ovér grants and appropria- ही 
tions for the year .1987-88,. Appro- - 
priation Bill in respect of excess demands: - न" SRt 
over grants and Appropriations लि . नव - ¥ 
the year 1987-88, Government Bills and न 
Non-official Business.:. . . 

The Committee which was ordered to continue for the August/ 
September Session, 1993 on 18th August, 1993 .continued to func- 
tion upto 16th February, 1994 and -same was ‘ordered to continue 
for the Budget Session; 1994 on the 17th February, 1994, 

The Committee which was ordered to continue. for the Bud- 
get Session, 1994 held one meeting. ie. 28th February, 1994. The 
names of the Members/Special Invitee and the meeting attended 
by each Member/Specidl Invitee are given below :— | : 

- b 

Sr. Name of Member No. of r" ही ञृ 

No. o meeting: . 

’ * attended’ 

1. ‘Shri Ishwar Singh, Speaker ° Ex-Officio 1 
Chairman 

2. Shri Bhajan Lal, Chief Minister Member : A 
3. Shri Jagdish Nehra, Member- N 

Parliamentary Affairs Minister ‘ i 

4. Shii A.C. Chaudhari, " Membet © .1 
Power Minister oo ' 

5. Shri Bansi Lal, M.L.A '.M"em_be:r;? : ST ONL 

6. Shri Sampat Singh, M.L.A. - Member 1 
Leader of Opposition 

Special Invitee 

Shri Sumer Chand Bhatt. Denutv Speaker 1
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Report Presented 

The following teport was presented on_the date no.ted.against — 

Sr.  Subject of Report Date of Presentation 
No. ’ 

1. Recommendation regarding allocation of 28th February, 1994 
time for transaction of Government 
Business for the meetings of the 
Vidhan Sabha held from the 28th 
February, 1994 to 4th March, 1994 
from 7th March, 1994 to 9th March, 
1994 and also from 15th March, 1994 
to 17th March, 1994, ie, Obituary 
References, Papers to be relaid/laid 
on the Table of the House, Presentation 
of two preliminary Reports of the 
Committee of Privileges and extension 
of time for presentation of the final 
Report thereon Discussion on the 
Governor’s  Address, Presentation of 
Supplementary Estimates for the year 
1993-94 and the Reports of the Esti- 
-mates Cominittee thereon, Resumption 
of discussion on the Governor’s 
Address, Non-official Business, Resump- 
tion of discussion on the Governor’s 
Address and voting on motion of 
thanks, Discussion and Voting on de- 
mands for grants on the Supplementary 
Estimates 1993-94,  Presentation of 
Budget Estimates for the year 1994-95, 
"General discussion on Budget Estimates 
for the year 1994-95, Resumiption of 
General discussion on Budget Estimates 
for the year 1994-95 and reply by 
the Finance Minister, Discussion and 
Voting on demands for grants on the 
Budget Bstimates for the year 1994-95, 
Presentation of Assembly Committee 
Reports, Appropriation Bill in respect 
of Supplementary -EBstimates 1993-94 
and Appropriation Bill in respect of 
:Budget Estimates for the year 1994-95, 
Government  Bills, 

AN
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_ HOUSE COMMITTEE _ 
1. The Committee for the year 4-.__1993':9'4', consis.ting of five . 

members was nominated by the Hon’ble. Speaker on 19th April, 
1993, Shri' Jai Pal~Singh, “M.L.A, was also™ nominated as.Special - 
invitee on 19th August, 1993, o e . . 

2. Shri Sumer Chand Bhatt; Deputy Speaker, was the:Ex- 
Officio Chairman of the Committee. ' ' 

3. The ‘C'u'mmit-teei hel'd 12 m}eetings, excluding two meet- 
ings in which the business could not be transacted for want of 
quorum. पं A 

_ 4. The name of the Members and the number of meetings 
atfended by each of them are given in the following table :— 

Sr,  Name of Member No. of meetings.. 
No. : ‘ attended 

] e T ) -_,_ तन 

पट 1. Shri Sumier Chand Bbatt, Deputy Speaker 11 

.2, *Kanwar Ram Pal Singh 1 

,"‘ 3 _S-__hri Mani ‘Ram Rupa_wJ__‘as हि 12 

कम Shri Chhattar Singh Chauhan 3 

5. Shri Jai Singh Rana ) 5 

'6. **Shri Jai Parkash 2 

Special Invitee 

1... **38hri Jai Pal Singh 6 

% -Kanwar Ram Pal Singh, M.L.A. resigned from the membership of the 
Lommittee w.¢.f. 6th- August, 1993 on his appointment as Minister. 

शक Shri Jai Parkash, ‘M.L.A, was nominated as Member of the Committes 
-wef. 18th August, 1993 in the vacancy caused by the resignation of Kanwar 
Ram 191’931 समझा on his appdintment as Minister for the remaining period of the 

2l year 394, ) 

रे .Shri Jai ‘Pal Singh, ML.A, was nominated as specidl InviteeSf the. 
Committee ‘w.e.f, 19th August, 1993 for the remaining period of the year 1993-94. 

(3] - - -
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5. The dates of mectings held, the number of the Members 

present and business transacted at each meeting are given below मना 

[0 EN] - - 

O
 

Sr. Date of Mecting No. of Business transacted 

Ng: 7 -Members SOV ; 

. L ही present 
L - 

T 2 . 3_._._.-.____..—-—-—-—-————»——-—-—-——-——*-————*-‘——‘-“‘__‘... — = ‘. - 

1:721stMay, 1993° - 3 . () The Committee disctssed_the scope and 
functions of the House Committee. 

_ . (if) Letter No, M.L.A/DISP. 93/75, dated 

थी - LR 8-2-93 received from the Senior Medical 

T ey «न, , Officer Incharge , M.L.A. Hostel Dis- 

pensary, Haryana, requesting that addi- 
tional accommodation in the form of One 
Flat ot Room No. 2 in M.L.As. Hostel 

- may be allotted to get the X-ray plant 

ijpstalled. The Committee .decided that 

room No. 2in M.L.As. Hostel be allotted 
to the Dispensary for installing X-ray. 
plant and no rent be charged as it 15 

matter of ‘providing facilities to the 
Members. L. 

(iii) Letter No. C & SR-93/244, dated 10-3-93 

received from the Commissioner and 
Special Representative to Government 
Haryana, Haryapa Bhawan, New Delhi 
sending therewith the apology of Sh. 
Moti Ram Sharma, former Superin- 
tendent for not processing the finfor- 
mation desired by the committee and 
delaying the same, was placed before 
the Committee. The committee, in view 
of circumstances explained जा the letter 
decided to drop the matter.. = 

- (iv) The Committce decided to extend .the 
permanent allotment of the rooms al- 
ready allotted on permanent basis to 
the members-for another one year le. 
upto 28-2-04, 

(V) The Committee decided that a letter 
- - be Issued- to all the Hon'ble- Members, न 

who घाट In occupatipn of roems on 
. permanent basis, that they should 

N supply gne key of the lock of their rooma 
.at. the reception ~counter apd फिट 
should keep their perspnal belongings 
in the cup board in the room under 

- R . their personal lock 50 -that .In case of 
emergency the room could be unlocked 

P . . to take appropriate ac¢tion to meet the 
emergency. 

<2, 4th Juge, 1993~- .. -~ 3- {0) The complaint of Sh.Attar Singh M.L.A. 
U T _ regarding maintenance एव M.L.A.Flat No. 

24 was placed before the Committee. 
The Committee was Informed that the 

. letters to tha Chisf Eneineer. Chandizarh
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. adminisiration  regarding repair of 
: Electric points, leakage in Kitchen and 

Ty दि दी + . about washbasin and also to the 
C e . R " Enpgineer-in-Chief,  Haryana, P.W.D. 

’ . B&R Chandigarh for providing the 
. . furniture  in Flat Ne. 24 as pefr norms 
४ न L . fixed has been written:! /b पिन o 

(i) The Committee also.::desired. that the 
. . . . separate arrangement be made for the 

ki e - ¢t preparation of Vegetarian and Non- 
- e - vegetarian meals. 

v e T ही (ii) The Committee decided that 2. complaint 
A . . reglster may be placed at the Reception 

हि of the M.L.As. Hostel, Haryana, 

R हा न *. () Memo. No. 15/1/91-PP., dated 10-7-1992, 
= received from the Chief Secretary to 

U T K - Government, Haryana regarding pro- 
. 1. - . P viding the facilitics to the Freedpom 
T L T . . Fhighters of the Haryanain regard to 
we , *, ' 1 allotment of rooms in the M.L.As. 
) -, Hostel ठए the rent equivalent to the 

] M.L.As.fM.Ps. of Haryana was placad 
A /. 7 ः ! . pefore the Committee. The committee 

decided that room जा  the M.L.As. 
पट क्र.  « P Hostel Haryana may be allotted to the 

. . Freedom Fighters of the Haryana at the 
. _ . . concessional rate of Rs. 3.50 per room 

व N ot per day subject to the availability of 
S ¢ thhe rooms in the M.L.As. Hostel, 

(v) The Committee decided that the special 
- नि representative at साकार ana Bhawan may 

N 7 I ST . ~-again be asked to”'Strictly “follow the 
R . reservation quota of 11 rooms for 

A ० ’ . - M.L.As, and these.rooms may only be 
{ हर . . allotted to M.L.As. as the committee 

" has received a number of complaints 
T - . . o from the Hon. Members who did not 
LT " . T s i get rooms in the Haryana Bhawan from 
A | «  _ne their reserved quota. The committee 
e ' also desired that a complaint register 

s लि . . for M.L.As. may also be placed at the 
" - o, reception of Haryan2a Bhawan, New 

सं . vt Dethi. 

,च On the complaint of Sh. Chhattar 
कर 7wt . : <t 7 & Sipgh, M.L.A., a member of the Com- 
N . . ; 7... डाइट regarding unsatisfactory fuactio- 

ning of the canteen of the M.L.As. 
Ty L ह के < Hostel, the commiftee made a request 

A रे. पहन e - to the Chairman to conduct a sur- 
कई .. * हद « YR T . फाइट Visit to the canteen of the M.L.As. 

- Hostel in the near future. 
. - 

पाए बा या 0Tt रे T (vil) The  committee Ldis’::*1.1.‘%8(*,"':1 फिट ‘matter 
Wten oo "कान o 7774+ regarding installation of STD pay phone 

R in the M.L.As, Hostel. The application 
R e 7t तर o« o« enteceiveds from prShe A'___'J_agf‘n“;*__N_a‘-th, H 

R pes mowsg पे नर . पा No, 623, Sector-20-4, Chandigath  re- 
v दे ही कम vy जप पक. का. . Sarding permission for crection/installa- 
पु दल हक नि के दलों ¥ VA 

tion of STD pay phone booth at ‘his
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"3, '23rd Yude; 1993 4 

4. 3d'Avgust, 1993 ‘2 

3. 1Bth August, 1953 3. 

76, -21st September; 1993 3 
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own e€xpenses, was placed before पाठ 
committee. The ¢ommitice decided. that 
the request of Sh. Jagan Nath for ins- 
tallation of STD pay phone Bgoth at 
M.L.As. Hostel at his own expenses 
may acceded to. 

(पी The committee discussed the various 
" steps for the improvement एव the M.L.As. 

Hostel and desired as under - 

(वो A competent Electrician on regular 
basis may be posted instead of a tem- 
pOrary onpe. 

{b)’latest position regarding installation 
of PABX inthe M.L.As. Hostel on 
‘the pattern of Haryana Bhawan, may 
be brought to the notice (वी committes 

‘In its next meeting. 

(c) The commiitec is of the view that 
there should bs weekly Menu. Sea- 
sonal vegitable may be included उप 
the menu and sweet dish at least 
twice a week be served. 

(d) The Hon. Members may book mealin 
advance at least one hour before the 
lunch 30 that meal can bo served pro- 
periy.. 

(¢) Some arrangements for keeping the 
firearms of the gunmen of the 
M.L.As., may be made at the M.L.As. 
Hostel, 

() In the absence of the Chairman (Sh. 
Sumer Chand Bhatt, Deputy Speaked), 
Sh, Chhattar Singh Chauhan, a member 
of the Commilttee- was chosen to pre- 
side .over the meeting. 

(i) Requests of §/Shri Ram Rattan, Satbic- 
Singh Kadian and Hari Singh Najwa, 
M.L.A.s for allotment of rooms in the 
M.L.As. hoste] on permanent basis were 
placed before the committee. The 
comumlttee allotted room Nos. 39, 1% 
and 4 on permanent basis upto 28-2-94 
to the Hon. rmembers 1espectively. 

शा The commitiee discussed the varlous: 
problems relating to the Hospitality 
Department, in regard to complainis 
made by the Members about capteen 
service -at फट M,L.As, Hostel, with the 
feprescatatives of the Hospitality Or-- 
panisation. 

() The committee allotted rooms to the- 
Hopn. Members for the Session period 
for the Monsoon session, 1993, 

(M letter dated nil recelved from Sh. Karap 
Singh Dalal, ML A. regarding non vaca- 
tion of flat Ne, 18, allotted to him, by 

/
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8h. Jai Singh Rana, M:L.A. was placed - 
before the committce. The committee 
was informed that flat No, 18 has been 
vacated by Sh. Jai Singh Rana, M.L.A. 
and possession thereof has also been 
taken by Sh. Karan Singh 023, M.L.A. 

(i) The committee was informed that ac- 
tion In regard to defects Im M.L.As, 
flat No. 24 of का. Attar Singh, M.L.A. 
has been taken as desired by the coms 
mittee. 

(I} In the absence of Ex-Officlo Chairman 
(Sh, Sumer Chand Bhatt, Deputy Spea- 
ker), Sh. Chhattar Sipgh Chauhan, व 
member of the committee was chosen 
to preside over the committee. 

पाए A member of the committee Shii 
Chhattar Singh Chauvhan, M.L.A. om- 
plained that the reservation quota of 
11 rooms of M.L.As, in Haryana 
Bhawan, i3 not. being maintalned ag 
he has faced the great dificulty In 
getting 4 room In the Haryapna Bha- 
wan, on 9-9-93. The committee, there- 
fore, decided to hold one of its mee- 
ting at Haryana Bhawan, New Delhi, 
to discuss this problem. 

() The committee discussed the matter 
regarding installation of pay phose In 
the M.,L.As. Hostel and decided that 
an intimation regarding Insiallation of 
pay phone in the M.L.As. hostel 
may be sent to the Chandigarh Adminis- 
tration that the Heuse ommittee of 
Haryana Vidhan Sabha has allowcd to 
erect a temporary booth for the pay 
phone In the premises .of -Haryana 
M.L.As. Hostel. 

{i) The committee decided to umdertake a 
study tour to the States of Assam, 
Sikkim and Bihar from 8th Janpuary, 
1994 apnd desired that pccessary pet- 
mission of the Hon. Speaker may be 
obtaingd in this repgard and हा] neces- 
sary arrangements be made well in time. 

(i) The request of Sh. Rajinder Singh 
Bisla, M.L.A. regarding change of room 
No. 38 to 7 was placed before the 
committee. The committee acceded to 
the request. 

{iv) The letter dated 3rd September, 1993 
received from the Pumjab  Vidhan 
Sbha  Secretariat regarding the pro- 
visipn of two Waitors of the Punjab 
Hospitality Organisalion at the Haryana 
M.L.As. hostel canteen was  placed 
before the committee. The committee 
noted its cantents and decided that
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Hospitality Orgapisation Haryean may 

be asked to make the proper arrange- 

menis for meal and canteen services in 

. . the top four togms of the M,L.As. 

- . Hostel Sector-3  so thatno isconvenice 

s caused to the Pumjab M.L.As. 

{v) The committee authorised Shri  Jai 

Singh Rana, M.L.A. and &h. Chhattar 

. Singh Chauhan, M.L.A. to supervise 

- - ' R the catering arrangements in Haryana 

s . M.L.As. hostel canteen and also direct 

the Officer incharge of M.L.As. hostel 

to assist the aforesaid M.L.As. 

. (vi) A member of the commitice, Shri Jai 

- ' ' * 7 parkash M.L.A. brought to thes notice 

’ of the committes that the arrapgements 

" . at the reception of the Haryana Bhawan, 

" _ * New Delhi are very pool. The com- 

mittee therefore, desired that the pro- 

A - et per. arrangements at_the recciption of 

: Haryana Bhawan, New Delhi shoutd 

be made so that the Hpn. Members 

may not feel any Inconvenience. 

’ b (vii) The members of the committee com- 

, . plained that the reservation quotd of 

K - . 11 rooms of the M,L.As. in the Har- 

yana, Bhawan, New Delhl 15 not being 

4 strictly followed. The committee, there- 

fore, desited that a copy of the rules 

of allotmentfreservation of Tooms in 

the Haryana Bhawan, New Delhi be 

. obtained. The Committee further deci- 
ded to hold next meeting in the Har- 

r L. ' yana Bhwan New Delhi. and desired 

(T that Hon. Speaker may be requested to 

- accord the permission for holding the 

! 
above sald meeting. 

‘9, 24th November, 1993 1 (i) Mecting adjourned for want of dquorum. 

10. 8th December, 1993 () Request of Sh. Surjit Wumar, M.L.A. 

‘regarding change of room from 40 tg 
9 was piaced before the committee. 

The committes acceded to the request. 

(i) Requests of किए. Kitab Singh, M.L.A. 

~ and 5, Balwant Singh, M.L.A. regarding 
allotment of room iIn the M.L.As, 

Hostel on permanent basis were pla- 

ced before the committee. The com- 

mittee acceded to the requests. 

(iii) The committee after going through the 

report submitted by the officers com- 

mittee of the Haryapa Vidhan Sabha, 

recommended that  maintenance/furni- 

. . shing of M.L.As. hostel and M.L.As. 
Flats be handed over tg P.W.D.(B&R) 

- Department, Haryanpa 85 suggested by 

the Committee and desired that this 

matter may be taken up with the 

o Government/P.W.D. (B&R) authorities. 

१
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(v) It was brought to the notice of the 
committee that Inspite of repeated re- 
quests and_decision taken by the Offi- 
cers commitiee under the chairmanship 

of Hon. Speaker in the meeting held 

. on 24893 The Director General of 
Police Haryana/Inspector General, C.LD., 
Haryana has not made arrangements 
of Kot for keeping the fire arms of 

of the Seccurity Gaurds/Gupmen. The 

committee took 2 Very serious view and 

detired that the Director General of 
Police, HarvanafInspector  Geperal, 
CLD., Haryana be asked to take im- 
mediate steps for makiog the arrange- 

ments of Kot for depositing fire arms 

of the sccurityman, })gunman of the 

M.L.As. 

(v) The committee decided to  postpone 

its study tour to the State of Assam 

Sikkim and Bihar due to inability 

. shown by some members to accome 
pany the committec. 

}; (vi) The proceedings of the Committee Mce- 

tings held on 21-5-93, 4.6-93, 23.6-93, 

3.8.93, 18-8-93, 21-9:93, 6-10-93 and 

- 20-10-93 wete confirmed. 

11, 24th Dccember, 1993 3 (i) The matter regarding the shifting of 

extra police force to the premises of 

the Haryana M.L.As. Hostel withgut 

the approval of Vidhan Sabha Secte- 

tariat was placed before the committee. 

The committee decided after thorough 

discussion that the Director General 

of Police, Haryana may be asked (0 

_shift the exira police force from the 
M.L.As. Hostel immediately. 

- 

12. 14th Japuary, 1994 3 () The committee discussed various sieps 

which were required to be taken for 

the improvement of the M.L.As Hostel 

and M.L.As. flats. 

13. 9th February, 1994 2 The meeting adjourned for want of quo- 

THI. 

Rl 14, 22nd February, 1994 3 (i) Letter dated 10-1-94 reccived from the 

1.G. Police/C.1D. regarding Kot arrao- 

gements in the ML.As Hostel was 

placed before  the Committee. The 

committee approved the supgestions aof 

the branch and desired that letter ad- 

सेन 
dressed to the Depuly Commissioner, 

U.T. Chagdigarh and .1.G. Police, C.1.D., 

Haryana, as suggested by the branch, 
may be sent immediaiely. 

(i) Letter No. RCj93/885, dated 20-12-93 

received from the Resident Commis- 
4w  TTramAnn rAavarnment Harvana
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Bhawan, New Delhi alongwith the copy 

of consolidated instructions regarding 

the reservation of rooms पा. Haryana 

T - . Bhawan, New Delhi was placed before 

/A टी ६ रे : - the commitice. The committee noted 

: : . the contents thereof and desired that 

L, copies of instructions in question may 

Lo o - be distributed ampngst the members 

) ’ Y of the committee, Theréfore, the coples 

of the said iostructions were distru- 

buted ampngst the members present 
in the meeting. 

v (ii) D.O. Letter dated 14-7-93 received fiom 

" Sh. Ram Kishan Gupta Ex-M.P, was 

. - placed before the commitice. The com- 

mittee was informed that due to acute 

ह shortage of accomodation in the hostel 

i in these days the desired accomodation 
could not be provided. The committee 
was satisfied after sceing the rtelevant 

record and decided to drop the matter. 

(iv) A note dated 11-1-93, regarding L.P.G. 
Gas connection to the canteen of the 
Haryana Vidhan Sabha was placed 
before the committee, The Deputy 

i Director, Hospitality Organisation in- 

* . formed the committee that twp tem- 

- porary Gas Connections have been 

teleased by the cgneerned Oil Com- 
pany. The committeg, therefore decided 
to drop the matter. 

न (V) The  ८्णाफ्ल्ट alloted rooms to the 

- ‘Hon, Members for the duration of 
Budget Session, 1994. 

. Proceedings 

A record of the proceedings of the Committee has been 
kept in the Haryana Vidhan Sabha Secretariat. 

v 
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LIBRARY COMMITTEE 

The Commiitee c_onmstmg of 'six -Membess was nominated 
by the: Hon'ble Speaker on 19th April,-1993 for the year 1993:94 

Vg 

- Shri Suraj Mali a Member of the Committee was appointed as 
Chajrman. Shri Suraj Mal resigned from the Chairmanship/Member- 
ship of the Committee on 13th August, 1993 "and his resignation 

- was accepted by the Hon’ble Speaker on 19th August, 1993 
- Shri Amir Chand Makkar, M.L.A. was nominated as Member of 
the Committee and also appointed as Chairman of the Committee - 
against the vacancy cansed by the resignation of Shri.Suraj Mal. 

The pames of .the Members of the Committee and the num- 
ber of meetings attended by each of them out of the total number 

f 49 meetings held during the period under review are given 
below :— 

:5r.  Name of the Member __ No. of 
No. meetings 

' attended 

1. Shri Suraj Mal . 14 - 

2. Shri Amir Chand Makkar 24 

_3. Dr. Ram Parkash . 49 

4. Shri Om Parkash Beri 47 

5. Mohd. Aslam Khan Nil 

6. Shri Daryao Singh 44 

7. Smt. Janki Devi Maan 20 

The Committee sclected the publications on different subjects. 
The value of the publications purchased during the year including 
the .cost .of newspapers/magazines etc. was Rs. 1,24475, In addi- 
tion to it Government publications worth Rs. 5,790 were also 
purchased 

The Committee undertook a study tour of Tamil Nadu 
_Arunachal Pradesh and Union Territory of Andaman & Nicobar 
Islands .and discussed. «with the counterpart Committees/Officers 
on the matters of common-interest. “The Committee also studied the work- 
ing of Libraries as also the method of selection of books ete 
of the respective libraries 

77
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Meetings held and business transacted 

Details regarding the dates of meetings held, number of 

members present and business - transacted, in each meeting, arc 

given below :— - 
h 

Sr. Date Number of Business transacted 
No. members 

prescot 

1 2 3 4 

1. 27th Apiil, 1993 4 The Research Officer, Haryana Vidhan 
Sabha welegmed the members of the Com- 
mittes -and explained to them the scope 
and functions of the Committec. . 

2. डी May, 1993 4 (i) The Committes pasted a condolence 
resolution st the death of Smt. Pate 
Devi mother of Shei Om Pagkash Beri, 
M.L.A., 8 Member of the Commitiee. 

(i) The " Committee decided that a list of 
24% missing books may be prepared 
and submitted to the Committee पा, 
the next meeting. 

3. 13th May, 1993 3 (i) The Committee selected 6 books for 
the Library. 

(i) The Commitice desired that a पड of 
staff members workiog In  the Libray 
including their names and qualifications, 

R pay-scales and duties may be submit- 
ted to the Committee in the next meeting. 

4, 20th May, 1993 4 () The Committee selected 5 books for 
the Library. 

(I) The Committee desircd that the infor- 
mation from the States of Punjab, 
Himachal Pradesh and Rajasthan in 
respect of total staff togetherwith their 
duoties posted in the Library and the 
number of 00085 be obtained and put 
up to the Committes. 

(fii) The Committes alsg desired that a 
letter to inquire the rules of isguing 
the books and the pumber of days a 
book can एड kept be written to. the 
Librarians of neighbouring States. 

. (iv) The Commiitee further desired that a 
list of issupd books which have not 
been teturned so far even afier six 
months be prepared. 

5. 27th May, 1993 (0 The Committee selected 9 books’ for 
the Library, 

(i) The Committee also decided tp iInvite 
qurtatipns from all the booksellers & 
publishers for puschasing the books on 

- subsidised rates. 

r‘
n{
\ 

by



79 

1 2 3 o 4 - — 
o ——— e 

. 6., अत June, 1993 "3 The Committec selected 7 books for the Lit-~ 
ही . Lary. . ; 3 o 

पक Juae, 1993 3 The Committee passed a condelence reso- 

8. 

9. :231d June, 1993 

10. 2910 June, 1993 

b y 

16th June, 1993 

11, .'6th July, 1993 

12, 

L _
..v

v\*
(u'
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14, 

- 

15th July, 1993 

19th July, 1993 
(New Delhi) 

20th July 1993 
(New Daihi) 

lution at the most untimely death of Sardar 

Harcharan Singh Ajnala, Speaker, Punjab 
Vidhan Sabha:- _ 

5 The Committes selected 10 books for the 

Library. 

5 () The Committee selected 7 books for the 

, Library. 

(i) The Committee decided to hold Iis 

next meeting at New Delhi on 19th & 

20th July, 1993 to ses the functioning 

of the Lok Sabha Library and other 

Libraries. 

4 The Committee selected 5 books for the 

Library. ] 

5 () The Committee 3lso decided that the 
Pupjab University Library, Lok Sabha & 

Rajaya Sabha and other Libraries may 

be reauested to supply a copy of thelr 

Libtary Rules and action should be 

taken against who had not returned 

books in time as per Library Rules. 

(व) The Committee further decided that 
circular may be Issved to all those 
officers officials who had not deposited 
books asking them to return the books 
or deposit the cost of चिट books. 

4 (i) The Committee selccted -3 books for 
the Library. 

@GN The Committee also decided that Pass- 
books should be issued पति every member 
as per the rules approved for the 
Hatyana_ Vidhan Sabha Library and 
Memher should be issued not more 
than 2 books at a time as per Lib- 
ray Rules. 

(ii) The Committee further decided that 
' Library Rules of the Parliament and 

of the neizhbouring State  Libraries 
should be studied and ठप rules should 
be suitably modified in the light of 
the abpve sald Rules. 

5 (i) The Committee discussed with the Offi- 
cers of thz Library of Parliament on mat- 
ters of ¢ommon interest. 

(i) The Committes seglected 2 books for 
the Library. . 

5 The Cgmmiftes discussed with the officers 
of the Library of Institution of Constl- 
tution of Pariiamentarian Studies on matters 
of common interest.
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1 
— 

15, 

16. 

2 - 
4 —'—'—‘“——'—'—'—'—'—"—-“——-—-————-—-—-—.-_._._._._.___"- 

27th July, 1993 

4th Aupust, 1993 

9th August, 1993 

19th August, 1993 

25th August, 1993 

8th September, 1993 

15th'September, 1993 
(New Delhi) 

16th September, 1993 
{New D) 

27th September, 1993 

4th'October, 1993 

1110 Octgber, 1993 

18th October, 1993 

25th October, 1993 

. 20d Noveniber, 1993 

‘8th Novembet, 1693 

‘46th November, 1993 

22rd November, 1993 

Thé Committee visited the Pupjab Vidhan 
Sabha Library and held discussion with the 
Offices Incharge of the Libtary there: repdr- 
एड the matters of common Interest. 

(D The Committes selected 8 books for 
the Library, . 

(i) The Committee also approved rebaie 
offered by the book-sellers & Pubtishers 
while purchasing the bocks fsr the 
Library :— 

I. All Indian books 155. 
2 Foreign books 10%; 

3, Law books 

" 

Whatcver discount 
decided after 
‘nezotiations. 

The Committee selocted & books for the 
Library. ’ 

The Committes selected 9 books for the 
Library, 

The Committee selected 16 books for the 
Library. 

The Committee selected 6+ books for the 
Library. 

The Committee selected 40 books for the 
Library, 

The Committoe selected 25 bocks for ihs 
Library, 

नह Committec selected 2 books for the 
Library, 

The Committes selected 3 books for the 
Library. 

The Cpommittee selected 3 bogks for the 
‘Libraty. 

The Committee sclected 6 books for the 
Library. 

The Committee selected 8 books for the 
Library. e 

The Committee sclected 6 books ‘for the 
Libraty, 

‘The Committee selected 6 books for - the 
Library. 

The Commitiee selected 9 ‘books “f6r 'the 
Library. 

"Th.h.e-‘C'ommluee selected 10 books for the 

J‘
-*
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1 या कराए कि 4 

e 32, 30th November, 1993 3 The Committee sclected 8 books for the - - . Library. i 

33. 6th December, 1993 3 ‘The Committee salegted 3 books fof जा o Library. o रा 

उक 30 December, 1993 मै... The Committee selected 4 bgoks (far :the R ही Library. " | 
35, 22nd December, 1993 4 The Committee selected 6 books for (he ः . Libsary. i न 

36. 27th December,11993 4 The Commitiee :sclected 8:“bgoks for the 
Library. 

37. '3¢d Janvary, 1994 5 जि _Committec selected 12 bogks for the 
Lary. 

38. 12th January, 1994 5 The Committee framed the questionnaire 0 e - tbe discussed with the Library' Commitice pf 
the States,of ‘Tamil Nadu, Arupachal Pra- desh and Union Territory of Andamag & 
Nicobar Islands to be vislicd by .the .Com- - mittee "ducing पड tour. 

39, 14th-January, 994 2 The Committee .discussed -with «the Joint (Madras) Secretary and other _staff members of the. . ; Library Committee of Tamil Nadu Legisla- 
live Assembly on the matters of S$ommon 
interest. . ही ल् 

40, 17th January, 19फ़द 3 The Committee discyssed with thecouncillor (Andaman & and other pfficers, af  Andaman and'iNicobar (Nicobar [slands) Istands on the matteis of common Interest. 

41, 215 January, 1994 3 ‘The Committee discussed with the *Deputy {Itanagar) =~ Secretary and Libtarian of Arunichal Pri- 
desh Legislative Assembly on “the cmatldry 
of common interest. i 

_42. 23¢d January, 1994 3 The .Commitice .reviewed .the proceedings of " (Guwahat) ..  " the meetings held op 14th, 17th and 2151 Jan. 
i uary, 1994, 

43, 25th January, 1994 4 iThe Comniittes reviewed In detail.the  dis- 
{New Delhi) cussions ‘held at Madras, Andaman & Nico-. i bar Islands, Itapnagar and Guwahati on. l4th, 

17th, “21st and™ 23td -Jannary, 1994, 

44, 27th January, 1994 4 The Committee selected 4 books, for the ह Library. 

> 45, .20d Febrpary, 1994 4 The.Commitise -selected 2 , 90008 (for the % - Library, ' 
46, 8th February,i1994 4 “The "Comniittee - sclected 2 books for the 

कर iLibrary. : ) 

47. 16th February, 1994 4 The Committee selected 5 books for the . Library. 

48, 22nd Febraary, 1994 3 The Committee selected <4 .books *for the i Library. 

49. 28th March, 1994 6 The Committee selected 3 books for the 
Library. _



COMMITTEE ON PETITIONS - T T 
P [ - - 

1. (i) The Committee consisting of five members of the 
Vidhan Sabha was nominated - for the first session of the Righth 
“Vidhan Sabha Held in the month of February, 1993 by the Hon'- 
ble Speaker under Rule 286) of the Rules of Procedure and 
Conduct of: Business in Haryana Legislative Assembly and notified 
on 15th February, 1993, 

था Shri Sumer [Chand Bhatt, Deputy Speaker was nomi- 
_(nated as the Ex-Officio Chairman of the Committes. 

(iii) The names of the members of the Committee are given 
‘below इन 

पा, Name of the Member 
No. हि 

, 1., Shri Sumer Chand Bhatt, Ex-Officio Chairman - 

Deputy Speaker 

*2. Shri” Phool Chand Mullana Member 

L:.'_S'.." Shri Rajinder Singh Bisla ) Member 

नि Shri Amar Singh Dhanak Member - 

5, Shri Jai Pal Singh Member 

(iv) Meeting held and business transacted 

The Committee did not held any meeting upto 25th August, 
1993, 

2. (i) The Committee consisting of five members of the 
Vidhan Sabha was nominated for the 2nd Session of the REighth 
Vidhan Sabha held in the month of August, 1993, by the Hon’ble 
Speaker under Rule. 286 (i) of the Rules of Procedure and Conduct 

-of Business in the Haryana Legislative Assembly and notified on 
25th  August, 1993 

(i) Shri Sumer Chand Bhatt, Deputy Speaker was nominated 
as the Ex-Officio Chairman of the Committee 

I 
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ि
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(i) bThele names of *the Members of फिट committee are given 
elow — 

Sr.  Name एव Mefber = 7 नही तल PIRELT १- ' 
No.n 

- दा i - r . * ks v . T T, . . ' 

., Shri Sumer Chand Bhatt, Deputy Spéaker de__—Officio Chajtman 

2, Shri Brij Apmand, M.L.A. R Member 

3. Shri Rajinder Singh Bisla, M.L.A Mémber 

4. Shri Amar Singh Dhanak, M.LA, . -. ' Member 

5. Shri Jai Pal Singh, MLA " Meinber 
(iv) Meeting held and business transacted 

The Committee did not held any m’eetin“"g upto 25th Febritary, 
1994. . 

- PR 

. 3. () The Committee consisting of five members of the 
Yidhan Sabha: was' nominated for the 3rd session of “the” Eighth 
Vidhan Sabha held in the month of February, 1994 by the Hon’ble" 
Speaker under Rule 286(i) of the Rules of. Procedure and conduct 
of Business in the Haryana Legislative Assembly and notified on 
the 25th Febrvary, 1994. 

(i) Shri Sumer Chand Bhatt, Deputy Speaker was nomi- 
nated as the Ex-officic Chairman of the Committee, 

(iii) The names of the member of the Committee are given 
below :— 

Sr. Name of the Member 
No. - 

1. Shri Sumer Chand Bhatt, Dy. Speaker Ex-officio Chairman 

2. Shri Brij Anand, M.LA. Member 

3. Shri Rajinder Singh Bisla, M,L.A. Member 

4, Shri Chbattar Singh Chauhan, M.L.A. Member 

5. Shri Jai Pal Singh, ML.A Member 

(ix) Meeting he]d and business transacted 

The Committee did not held any meeting uwpto 31st March, 
1994,



" SUB-COMMITTEE OF THE RULES COMMITTEE - 

_ . The Hon'ble Speaker on the 30th April, .1992, constituted -— 
the Sub-Co_m_m'\Ntt_ea_ of मय Rules Committes consisting - of the . 
following ‘vide Notification No. HVS-LA'86/91/29, dated the Ist 
May, 1992 :— 

1, Shri Sitmer Chand Bhatt, " 'Co_“n'vencr 
Deputy Speaker C s - 

2. Shri Jai Parkash, फैन. o Membar 

3. Shri Mani Ram Keharwala, M.L,A. Member i 

4, Shti ताला "Singh Dhanak, "MLA "Membgr N 

5. Shei Jsi Pal” Singh, ML.A. Member 
Meetings of stb-committee 

_The SubCommittee héld 'ng .meéting ‘during पक period - 
199393, R S L 

25892—H.V,5,—H.G.P,, Chd. 
M 
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